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DEMANDS* FOR GRANTS 1973-74-Contd.
MiniTRY OF COMMERCE

MR. SPEAKER : The House will now
take up discussion and votiig on Demand
Nos. 10 to 13 relating to the Mimstry of
Commerce for which/uix hours have been
allotted some marginal adjustments will be
made.

Hon., members present in the House who
are desirous of moving their cut motions
may send ships to the Table within 15
minutes indicating the gerial numbers of
the cut motons they would like to m e,
giving also thew preference, 1if any

DEMAND NO. 10—~DEPARIMENT OF
ForsigN TRADB

MR. SPEAKER Motion mcwved

“That a sum not exceeding 4 13,66,000

on Revenue Account be granted to the
President to complete the sum neces-
sary to defray the charges which

will come in course of payment during
the yewr ending che 31st day of March,
1974, i respect of ‘Department of Foreign
Tr‘dct »

DemAvp No 11 —FORBIGN TRADE
MR SPEAKER Motion moved

“That a sum not exceeding Rs.
116,54,98,000 on Revenue Account and
not exceeding Rs. 35,00,00,000 on Capital
Account be grant*i to the President to
complete the sum necessary to defray the
charges which will come 1n course of pay-
ment during the year ending the 31st day
of March, 1974, in respect of ‘Foreign
Trade”.”

Demanp No. 12 —ExporT ORIENTED
INDUSTRIES
MR. SPEAKER : Motion moved
“That a sum not exceeding Rs

7,26,20,000 on Revenue Account and not
exceeding  Rs. 6,78,03,000 on Capital
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Account be granted to the President to
complete the sum necessary to defray the
charges which will come 1n course of pay-
ment durmg the year ending the 31st day
of March, 1974, 1n respect of ‘Bxport
Oriented Industries’.”

Demanp No. 13—~DBPARTMENT OF IN-
TERNAL TrADE

MR SPEAKER Motion moved :

“That a sum not exceeding Rs.
13,58,09,000 on Revenue Account and not
exceeding Rs 7,04,33,000 on Capital
Account be granted to the President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 315t day
of March, 1974, 1n respect of ‘Department
of Internal Trade’.”

The hon Members may now move
the cut motions

DR LAXMINARAIN PANDEYA
(Mandsaur) I beg to move

“That the demand under the h .d
Department of Foreign Trade be reduced
by Rs 100"

[Falure to export many Indian pro-
ducts despite posubilities of their ex-
port with a view to earming foreign €x-
change (8) ]

“That the demand under the head
Department of Foreign Trade be reduced
by Rs 100"

[Continuance of import of & number of

commodities despite ban on their im-

port (9).]

“That the demand undér the head
Department of Foreign Trade be reduced
by Rs 100"

[Failure to take effective steps to

promote export trade (10).]

“That the demand under the head
Department of Foreign Trade be reduced
by Rs 100.”

#*Moved with the recommendation of the President
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[Pailure to remove difficulties faced
by small traders in their avocation created
as & regult of huge profiy being taken
by S.T.C. in imported commodrties
(11).]

“That the demand under the head De-

partment of Foreign Trade be reduced by
Rs. 100.”

[Failure to effect & balance between
import and export trade of India. (12).]

“That the demand under the head De.

partment of Foreign Trade be reduced by
n'. tw"l

[Falure to remove difficult es faced by
exporters (13).]

SHRIC., JANARDHANAN (T'richur) :
I beg to move :

“That the demand under the head Dep-

artment of Foreign Trade be redu-
ced Re. 1.”

[Failure to nationalise the entire Impo-
rt and Export Trade.¥(14).)

“That the demand under the head
Department of Forign Trade be
reduced Re, 1.”

Failure to nationalise the export trade
of cashew. (15).]

“That the demand under the head
Department of Foreign Trade be
reduced Re. 1.”

{FPailure to nationalise the foreign owned
Rubber and Tea plantations in
India, (16).]

“That the demand under the head Exp-
port Oniented Industries be reduced
by Rs. 100,

{Pailure in giving more assistance to
S. T. C. and Rubber Board to pur-
chase the entire stock of rubber ly-
ing with the rubber growers. (17).]

“That the demand under the head Ex-
port Oriented Industries be reduced
b}" R'- Im.“

{Failure to provide more shipping faci-
lites to Marine Products Expor-
texs. (18).]

“That the demand under the head
Bxport  Oriented Industries
be reduced by Ra. 100.”

[Failure to provide more deep see
fishing vessels, (19).)

“That the demand under the head Ex-
port Oriented Industries be reduced
by Ra. 100." -

[Failure to give adequite assistance
for Kerala Cashew Corporstion
to take over more cashew factories.
(20)]

“That the demand under the head Ex-
port Oriented Tndustries be reduced
by Rs. 100.”

[Falure to export more regional langu-
ages motion Pictures, (21)]

“That the demand under the head Ex-
port Onented Industries be reduced
by Rs. 100.”

[Falure to stop the import of rubber.
(22)]

“That the demi11 uni»r the head Ex-
port Onenr:d Indusrries be redu-
ced by Rs. ro0.”

[Falure to stop the import of arecanut.
(23]

“That the demand under the head Dep-
artment of Internal Trade be redu-
ced by Rs. 100.”

[Falure to give a new ornentation to
the Khadi and Village Industries.
(24)]

MR. SPEAKER : the cut motions are
also before the House.

SHRI SOMNATH CHATTERJEE (Burd-

wan): Sir, I rise to oppose the Demands for
Grants of the Ministry of Commerce, The
Report of this Ministry for the Year 1972-73,
1 am sotry to say, does not give the real pic-
ture that is prevalling now in trade
and commeroe in this country, and falls to
take notice of the various problems that
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are confronting the trade and commerce.
"The record of this Ministry for the period
undsr review has been of poor performance,
of unattained targets and of scandals in
which the rag scandal has carved out a
place of its own. Till today we do mnot
know what steps have been taken with
regard to the completion of the inquiry
by CBI ; I am told that the CBI has been
looking into the mg  scandal
But tll to-day we have not been informed
what steps have been taken or whether the
report has been given. We wantan as-
surance from the hon. Minister that stern
action would be taken againat those persons
who were found responsible.

The trade in this country has been
suffering for a long time due to the lack of a
clear policy. Our export policy has real-
ly been decided by ad hoc decisions
which have been taken from time to time
and which have failed to take note of the
targets and the real canses that are con-
fronting this part of the economy of the
country.

Wide publicity has been given that
during the period April to December 1972
there have been rapid strides by way of
increase in our exports. It is clamed
that exports have gone up during this
period by 23'1 per cent as compared
to the previous year’s corresponding pe-
riod, But, you will find that this is some-
what a misleading picture that is sought to
be given. We certainly wish to give credit
where it is really due. But we should not
fail to take note of the real state of affairs
which is now prevailing. You will find
that what has been claimed has not really
been achieved. India’s exports, as a per-
centage of world exports, has declined from
2'2 per cent to 0 6 por oent during  the
years 1951--197%, Whaile other developing
<ountries are making progress, it is unfor-
tunate that we are lagging behind. This
rise of 23 per cent during this period. April
to December 1972, though appears to be
very impressive, has been achieved, what
can be described, more by actident than
by design, because thls increase has been
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effected more by risein prices than by any
increase in the quamtum of exports. Half
of the increase is due to the straight grant
to Bangla Desh and also the de facto de-
valustion of the rupee following the deci-
sion of the British Government to float the
pound and our¥decision to accept or to
allow the rupee also to float along with the
pound. It has also been found that there
has been a windfall by reason of the rise in
prices of hides and skins in the world markes
and the temporary disruption of the jute
industry in Bangla Desh.

If you will be good enough to look at
the Annual Report of this Ministry, at

page 2I, it says @ °

*This impressive growth in exports has
been contributed by several

ing tendency in the export of the
following commodities has, how-
ever, beenin evidence : jute manu-
factures engineering goods,
chemicals and allied products and
iron ore. The factors responsible
for the declining trend in the case
of these commodities require
attention™.

You will find that the report indicates
that the shortfalls have been there in our
traditional items of export, the main fo-
reign-exchange earner items like jute manu-
factures, engineering, goods etc. But no
solution is put forward and itis not indicated
us to what is the policy that is being sdopted
by this Government to face these difficulties
and to boost up the expotts in these goods.

13 hrs.

If you are pleased to look st the Econo-
mic Survey which has been published by
the Government of India for the yesr 1972-
73 Page 74, para 239, it states :

“But, in the absence of muaign.

wise detsils of exports beyond the
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month of August it 1s difficult o
identify all the factors underlying
the unusually rapid growth of
exports over this period. Sdll,
there is little doubt that it was
induced more by rising demand
abroad for Indian goods than by
faster growth of domestic output
and real national product.”

Para 240 says :

“Provisional data relating to trade
with Bangladesh have been com-
piled by the D.G.C.I &S
for the period Aprl to November,
1972. These show Rs. 51 6
crores worth of exports to Bangla
Desh. If these exports financed
mostly through loans and grants
are excluded the rate of growth
of exports during the first 8 months
of 1972-73 effective has to be
18 o per cent.”

Although it has been claimed that there
bas been  an increase of 23 per cent, the
Economic Survey published by the Go-
vernment jtself belies that., The real
growth will not be more than 18 per cent.
So far as the planned target is concerned
it has provided for an increase of = per cent
annual growth. During the first 3 years
of the fourth plan the average rate growth
was of the order of 5- 8 per cent. In certain
spheres there are larger exports but in far
more important items we are losing our
markets. For example, this is so in jute

manufacture, There are items like sugar,
coffee, spieces, iron-ore, manganese ore etc.
in which we are losing our markets. We
feel that for the export policy to be effective
it should be linked with a realistic approach
and proper assessment of exportable sur-
pluses available 1n our country. The produc-
tion base should be augmented. Proper
stepy should be taken for generating the re-
quired quota of exprotable gurpluses. That
is this should be an integral part of produc-
tion planning itself. Unfortunatety I do not
find any awareness of this at least from the
report published or from policy decisions
taken so far. How does the Government
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propose to reach these export targets.
How does the Government propose to
coordinate these activities, the entire pro-
duction planning in this country? How is
this to be linked with exports ? What are
they going to do to create exportable
surpluses ? This is a very important aspect
of the matter for developing our export
trade.  This has notbeen givenits due
importance. The prospects are bleak. There
isthe phenomenon of stagnant economy of
the country because of the failure in the
field of industrial production. Severe shor-
tages of power are there. This also is bound
to cause less and less industrial production
and 1industrial activity in the country.
There will necessarily be less and less
of exportable surplus,

In this connection, I would like to refer
to page 68 of the report which says :

“In the last few years the growth of
India's exports has been hampered
by adverse factors both internal
and external such as shortages of
certain essential raw materials
(steel, non-ferrous  metals, indust-
rial fibres, etc.) sluggish trend
inindustrial production  rising
cost of production restric-
tive trade policies pursued by
certain developed industries, inter-
national monetary crisis, recession
in world steel industry, inadequate
shipping space and incressing
freight rate and more recently
Indo Pak hosulines which exerted
unusual strain on Indian economy
during 1971-72."

Causes are being referred to ; but what
is the effort made what is the Policy that
is being adopted to counter act these fac-
tors ? What is the new orientation given
to the export policy ? How can these diffi-
culties be avoided ? These have not been
given the attention that they deserved.
What is necessary is that there should be &
Continuous process of exploration of forelgn
markets, generation of export surpluses,
stepping up of export production,creation of
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of expart orlented industries, supply of raw
materisls at competitive prices, and if nece-
ssary, compulsory export also, in respect of
important items. In regard to jute there are
wvarious difficulties, Export duty on jute is
bound to affect the export of jute goods. In
1972-73 jute exports fell by only Rs. 50
crores.

Intense competition is there because
of the synthetics that have come into the
market, and also from Bangladesh. How
will incresse in export duty of jute goods
help in large exports being made ? This
should be looked into. The export during
November 1972 declined by 17 per cent.
Carpet backing is one of the most important
item of exports. There we find a decline
of 36 per cent.

I would like the hon. Minister to
spell out what is the policy that is being
adopted by Government for the purpose of
incerasing our export and getting rid of this
difficulty. It is necessary that the price
of jute has to be made competitive and there
has to be modermisation of the industry.
The export duty has to be kept within a
reasonable  limit.

The other aspect which I wish to empha-
sise is that we must'see that'thereis greater
and greater production of tea. Instead
of deliberate efforts being made in that di-
rection, we find even some of the jute mills
which had been functioning are either not
functioning or closed down. For example,
m some of them the workers are on strike,
For the last three months from January
29,the workers of the J.K. Jute Mills, Kan-
pur, have been on strike. No attempt has
been made by Government to see that this
dispute is settled and the indifferent atti-
tude off Government has really encouraged
the mansgement to take a vindictive at-
titude towards the workers. I request
the hon, Minister to intervene in this
matter because it is essential that there
should be greater und greater production
of jute in the country.

What is needed 80 far as jute manufacture
is concerned is cost consclousness at the
mamfacturing level,j modernisation of

230 L.8.~10
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production, professional mansgement etc.
If necessary, the Jute Corporation should
take up upon itself the procurement of ai?
available  quantities of jute at o
remunerative price  without allowing
the private trader or the mills to
corner supplies or please the traders. In
West Bengal, so far as the National Jute
Mill Company is concerned—it is the big~
gest jute mill in the country—it is lying clo-
sed. I would like to know what the hon.
Minister is proposing to do either to natio~
nalise it or take over its management,

D.G. Min.
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Then I come to tea which is one of the
most important foreign exchange earners
of the country. But unfortunately, every
year the financial position of tea gardens
is  going down on account of growing
competition in the international market
and the incapability of the Indian tea
industry to make prices competitive.
Over and sbove this, the new zonil sv-tem
which has been adopted for imposition of
excise duty is causing great concern and
is affecting the smaller gardens particu-
larly. There are litigations pending. I
do not want the hon, Minister to go into
the merits of it. Butl would ask
whether Government feel that the imposi=
tion of this excise duty on a zonal basig
without there being a rational classification
is helping in the greater production of tea
or not. If he 1s satisfied that thus has not
resulted in larger production of tes, he
should scrap it==this unreal and unres-
listic rate of excise duty imposed.

It is also essential that the sale of tea
in foreign markets should be under the
control of the public sector, Why should
the most important part of the tea exports,
that is, the marketing of tea, should be left
in the hands of the foreign monopolists,
the British monopoly concerns.  This
matter has been raised every year from
time to time. What is the rational ex-
planation that tea, which is one of oumr
biggest foreign exchange earner, should
in the matter of marketing be left in the
hands of forelgn monoplies in Englend,
who have been doing it for ages now 2
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Why should wanot enter this field ? If
necessary, we want the public sector to in-
tervene immediately and take over the mar-
keting of tea.

The otherimportant aspectin regard to
tea concerns is the sick tea gardens. Un-
doubte ily, some of these gardens arc now
in diffi;ulty. We want larger tea produc-
tion, We want that the unemployment
caus:l vy the closing down of the sick
gardens should be stopped anl these per-
sons should be given employment. I
would request the hon. Minister to
losk into t'us matter and tell the country
what  Government are proposing to do
with regard to the opening of the sick
taa gardens ? Are you going to take them
over Or not or are you going to help them
financially or not? What is the policy of
the Government ? This is a very
dmportant aspect, and I request the hon.
Minister to give his attention to this
matter.

Next is the  question of engineering
goods. The export has been lower during
ithe period under review. It has come down
from Rs. 200 crores to Rs. 150 crores, Du-
ring 1971-72, the export was to the extent
of Rs, 126 crores against the target of Rs.
168, crores. One of the main reasons for this
drop in the export, a8 has been stated, is
the increase.in the home demand for engi-
neering goods where unit prices are higher
tham she international market,

A3 a result, the urge to make greater and
giegber export has got biunted. It is essential
10 inorease the capicity of this mamuafactu-
ring sector and also to curb the home
<congumptisn,

Itis surprising thatin the matter of
increasing the export of engineering goods,
although we find incentives are given and
encopragement is given, there has not been
adequate response because the industrialists
are mot willing to lower the margin of their
profit. They want their margin of profit
and they do not wast 1o curtail it, and so the
inceptives and encousagements which are

iven gare mot utdised for  the
Purpose of export but they are utilised for
the purpose of making larger profits.
If such incentives and encouragements are
8iven 1o these industrialists, why should not
the Government enter into this field and
take uponitself theentire export tradein
engineeiing goods ?

Then I come to a very important aspect
which is now agitating the common people
of this country, and that is with regard to
the supply of yarn to the handloom wea-
vers. The industry 18 now in a very scrious
state because of the lack of supply of hand-
loom yarn to the handloom weavers, and
there 18 now an acute shortage in the supply
of yarn. So far as the handloom weavers
are concerned, they are not assured of any
supply and they are unable to getany supply
and the handloom industry now is on the
verge of closure resulting in large scale
unemployment and incresse in poverty.
Recently, the price has been fixed. Thisis a
very important matter and I request the hon.
Minister to consider it. The price that has
been fixed by the Government for cotton
yarn is on the basis of the price prevailing
in December, 1972. The December 1972
price was higher than the January, 1972
price.;Now, while the price has been fixed
at higher rate, why the December, 1972
price level has been accepted and why not
the January 1972 price level be accepted to
the basic price ? There have been represen
tations by the various handlloom weavers’
socicties which are  complaining of
high prices of the handloom yarn. The
result of this 1s only big mills are able
to make purchase of the yarn at a higher
rate; and what has now resulted is nothing
but & spurt in prices and it is oqthing bur
surrender to monopolists who aregetting the
biggest slice of this yam.

Theeefore, I request the hon, Minister to
give attention to this very important matter.
So faras the common people are concemed,
they are the real purchasers of handloom
cloth and if the handloom cloth price is incre-
ased, they will suffer, apart from it, the hand-
loom wesavers are themselves suffering very
muych,
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One mom important mapect which 1
wonld lke to bring to the notice of the
hon. Minister ia with regard to 11 csble
<companies  which, it appears, are
being prosecuted for violation of the import
regulations, These are some of the leading
and important cable companies in this coun-
try. The charges against them are they have
misused the raw materials which were im-
ported under actual users licence. But sur-
prisingly, no order has been issued debarr-
ing them from getting licences or grant of
licences. What is the reason behind it ?
If some of the lesser organisations or lesser
concerns has been prosecuted for violation of
the actual user licence long ago they would
have been debarred also, but why these 1x
cable companies are not debarred from getting
the import licence ? That is what I want to
know.

The last point that I would Like to make
-—my timeis very short==[tis with
regard to the import of photographic
goods and materials, Thisis very impo-
rtant. A British company or & company with
British collsboration or Bmntish capital,
is now getting the largest chunk of photo-
graphic goods and materials that are impor-
ted into this country, while the Indian
concerns, & well-egtablished impoters, are
heing given two to four per cent of their
quota so far as the photographic goods and
materials are cocerped. This has resulted
in unemployment and restriction of their
activities,

There is cornering of almost the entire
photographic trade by this concern; I
believe it is Agfa Limited. Agfalimited
gives its supplies to some of its favourite
cancerns; but old and well-establjshed con-
eerns who ate also eatablished importers
are not given, Govyernment should imme-
distely direct its attention to this matter
and redress the difficulties faced by the
photographic dealers.

Lastly, we demand that in view of the
fact that the jute industry as wellss the
tea industry have not been sble to keep
pace with the economic development which
@ cxpected to be in this country, they
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should be nationglised, They hsve not
been utiliing the incentives and assistance
given to them and there has not been larger
production. We demand that their mana~
gement should be taken over forthwith
so that not only the export trade
of this country is boosted but also the
exploitation of these vital industries is not
continued in the hands of the private sector.
With these words, I oppose these demands.

SHRI M. SUDARSANAM (Narasarsopet) :
In supporting the demands for grants of this
Ministry, I should first of all congratulate the
Minister of Commerce Prof. Chattopadby-
aya and his team of officers for the excellent
work during the year 1972-73.

1318 hrs.
[MR. DEPUTY-SPEARER in the Chair]

The report of the Ministry of Commerce
states somewhat modestly that exports
would exceed the target of Rs, 1,760 crores.
In fact, projections made by me on the
basis of the actual data for the 10 months
ending Januery 1973 indicate that exports
may amount to Rs, 1,860 crores and exgeed
the target by about Rs. 100 crores. Further-
more, for the first time since independedce
we will have a favourable balance of trade
of nearly Re. 150 crores, even taking into
account that imports in the months of
Pebruary and March would be much
larger than the average imports in the 10
months ending January 1973. The reasons
for this happy trend have been mentioned
on page 15 of the report and it is admutted
that part of the spectacular rise is due to
the fact of currency fluctustions and exports
to Bangladesh, Be that as it may, one can-
not but feel happy abont the situation for
the results have been achieved despite the
fact that exports of certain items have not
shown marked improvement, including
engineering goods. One can ill-affard
to be complacent. Indeed, the nation’s
goal must now be to achieve self-relipnce
on the basis of trying to run, export surs
pluses from year to year. It is only then
that we can meet ous debt Hahilities and
incresge imports of goods meedad for
development snd defancs,

278.
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The new Import policy announced on
2nd April has been welcomed fairly widely.
The policy carries further the role of
public sector, but at the same time it is
quite pragmatic inasmuch as it provides
that registered exporters would be granted
letters of authority in respectjof canalised
items where such items are used im the
manufacture of export products.

It also introduces a new and healthy
principle that supplies of indigenous ma~
terials at international prices to exporters
would be treated as exports for all purposes.
My first comment concerns the working
of the public sector units. Prof. Chatto-
padhyaya hed given a clear indication at
the meeting of the Advisory Council on
Trade that they must work with devotion
and commitment. He is quite correct.
In other words, greater rationality in the
distribution and pricing systems by these
agencies must be achieved for, while cana=
Hsation has come to stay, it is not an end in
itself. The end {s to reap the advantages
of bulk buying and to serve the interests
of industry and trede, Unfortunately, this
has not always been so. Evaluation teams
of the working of some of the public sector
corporations were set up by Government
last July, and I would earnestly sugges
that whatever recommendations have been
made by these cvaluation teams, must be
implemented. It 1s also high time that the
proposal for appointing an Expert Group
to review the distribution and pricing
policies is given concrete shape so that
industry and trade have minimum of com-
plaints aguinst the S.T.C. and M.M.T.C.
There is a fecling that supplies are not pro-
cured of requisite quality in time—the case
of shortage of caprolactum used by nylon
yarn  producers has been highlighted
through advertisements in the recent past—
and there 18 no effective liaison with the
users despite the fact chat there are as many
as 5§ consultativeor advisory committee and
panels sttached to the S.T.C. I feel very
strongly that efforts must be made on & con~
tinuous basis to see that the state trading
afcneis have a better raport with their
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clients™and recrimination “and mutual
criticlymy are avoided. Itig in national ine

tarest to see that the State trading agencies
functions well.

In the past, I have sought to draw
attention to the need for rationalising the
work of commercial organisations which
maintain contact and Haison with Govern-
ment in general and Ministry of Coms
merce in particular. I find that, jeven at
Ceantral level, there are a large number of
organisations, such as Federation of Indian
Chambers of Commerce and Industry,
Asgociated Chambers of Commerce of
India, All India Manufacturers® Organisa=
tion, Federation of Indian Export Organisa-
tions, Federation of Associations of Small
Scale Industries of India, National Alliance
of Young Entrepreneurs, I do not know of
any other country where there are so many
organisations, Indiw's cese is also some]
what unique that in cities like Calcutta,
Bombay and Madras, a large number of
chambers of commerce apparently do the
same kind of work. Even in the sphere of
industrial associations, there are more than
one ali-India bodies for tea, engineering
and chemical products. This naturally
makes for some confusion and at times one
does not know which organisation should
be met by a visiting trade or commercial
delegation. What I wish to suggest is
that multiplicity of organisations is not
conducive for maintamning live and pur-
poseful lisison between them and Govern-
ment. Is it, not therefore, time to think
of having a review of their functions ?
Government could perhaps think of appoin-
ting & Committee or an Officer on Special
Duty for this purpose so that he can study
and recommend. We have 17 Bxport
be done by industrial associations in respect
of items covered by each Council ? Or
alternatively should not a better linison be
established between them snd industrisl
associations ? May I also mention in this
connection that in a country like the UK.
whose pattern we are following, a Commi-
the has recently been set up to examin
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whether the chambers of commerce should
have a public law status, as is the case in the
countries of the Buropean Economic Com~
musnity,

It is good to note that, for the first time
in the report of the Ministry of Commerce,
2 whole chapter has been devoted to the
implementation of the Bxport Policy Re-
solution. The review is good as far as it
gots and outlines the positive steps that
,are being taken. Obviously, the guide-
lines in the Export Policy Resolution have
to be pursutd with vigout and enmergy
continuously.

In this connection, I would like to com-
mend the idea mentioned by the Minster
for better limison with the other concerned
economic ministrics. We now have a
Cabinet Committee on Industry and Trade,
Separately, some specific points have been
mentioned in the report of the Ministry of
the attempts being made between the Minis-
tries of Commerce and Industrial Develop-
ment in drawing up concrete exporlt pro-
duction plans with he assistance of orher
administrative ministries concerned. A
number of Working Groups have been set
up, Their task must be carried on with
great expedition and speed, for, in the ulu-
mate analysis, our export effort will succeed
only on the basis of our ability to create
export surpluses in agricultural and indus-
trial sectors at internationally competitive
prices,

1 also suggest that some Members of
Parliament drawn either from the Con-
sultative Committees agtached to the con-
cerned Ministry or on any other basis
should be selected so that the inter-minis-
terial problems in the export front can be
discussed by them in a purpesive manner
with a view to suggesting positive pro=
grammes.

India’s export effort is adversely affected
by continuance of high export duties
on some of our staple items of expors. The
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exercise greater weight and pull in convine-
ing the Ministry of Finance to reduce the
burden of these duties, For one thing, it
oceurs to me that, while we maintain export
duties on some items, we also ask for re-
moval of import duties on them by other
countries, In this situation, our case can
become stronger if we; on our part, take
the first instance, requisite messures to
remove the burdens. In this connection
I would also like to suggest that appropriate
rates of drawback and customs duties on
different export items must be fixed very
quickly because, in this year’s budget, there
has been a large increase in import and
excise duties,

At a recent seminar on GSP organised
by the Indian Institute of Foreign Trade,
the problem came to the fore that we have
not been one of the beneficiaries of the
Generalised System of Preferencts, Our
failure to take advantage of the situation
arises mauly from the fact that we could
mot buld up export capacity and production
quickly and at the same ume we did not
also attract foreign enterprises to shift ther
plants to India for export production. I
think some hard thinking on this subject is
required for no amount of effortin disse-
minating information or other steps will
succeed unless we build the infrastructure
for exporting more by creation of additional
capacity and production in lines which have
& growth potential., India has provided
leadership to deweloping countries in
international forams and this can be sug-
tained only if we build up out ¢conomy in
& big way.

While we have to continue making
efforts for promoting exports to different
parts of the world, the developing countries
of South-East Asia offer tremendous oppor-
tunities, The Asian Trade Expansion
Programme was launched in November
1971. Further negoriations have covered
a much wider areathan more exchange of
tariff preference,

I also suggestthat for evolving a common
policy for export of iron ore, we need dis-

Ministry of Commerce should be able to  cussions from time to time with Australia
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and Brazil, big ¢xporter of iron ore lke
India,

Prof. Chattopadhyaya would be shottly
visiting Japan for the meetingofthe ECAFE.
The opportunity of this visit should be
taken to have in-depth discussions with the
Japanese Government and businessmen
to induce them to setr up export-oriented
enterprises of India. The future of world
trade lies, in my view, in promoting exports
of labour-intensive products and under-
taking international sub-contracting. If
we take quick messures, we should be able
to make some positive advance in this
direction.

It also occurs to me that serious  studies
must be initieted to assess the trade and
economic impact of the coming together
of China with Japan and America. From
a long term point of view, the Chinese
presence in the ECAFE region will be of
great importance, The ending of war in
Vietnam and the reconstruction and reha-
bilitation requirements of the cegion can
alsooffer some opportunity for our export.
On ail these matters what 15 needed to have
anticipatory planning of our commercial
policy in close consultation with induscry
and trade,

Ons point which has been mentioned
in the Report of the Ministry concerns the
Octin freight rates. The Minisrry of
Commerce is exerting itself in negotiating
with the Conference Lines and some
resqlts have also been achieved, In recent
months, however, the problem has become
more and more acute, Thereis frequent
levy of surchrges and freight hukes, The
Conference Lines have also levied currency
adjmstment surcharge to the full extent
of the dollar devaluation in February
1973 although there is no jutification for
increasing the surcharge to the full extent.
1 am of the view that India’s national
shipping lines must ke a nationalistic
view and help shape the policies of the
Conference Lines in & manner that India’s
trade jmterests are not adversely affected.
Az the sarme time, I would sijggest that the
Ministry should eéxmmine the need for
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intrducing some form of compulsion,
through legislation or otherwise, before
any shipping line operating in Indis can
increase freight rates,

I would also like to make a plea for
speedily setting up the Tobscco Marketing
Board, to which a reference has been made
in the Report. I would request the Mi..
muster to §ive topmost priority to this,

I think that the Ministry have done a
commendable job in the year 1972-73 and
not withstanding the drfficulties that are at
present, such 83 due to power shortage, it
should be possible for us to plan for an
export target of Rs. 2,000 crores in 1973-
74.

SHRI C. JANARDHANAN (Trichur); Sir
I rise to oppose these grants. The Minisiry
have come before us with a favourable
trade balance ani they have taken much
paing in their report to establish that these
improvements are due to the correctness
of their 1970 policy resolution. I do not
deny that there are many good points in
their policy resolution.

Under this policy resolution three-
fourths of the import trade end one-fifth
of the export trade are canalised through
public sector undertakings. While this is
an achievement, I cannot understani why
they cannot take over the entire import
and export trade. What is the difficulty
standing in their way ? In order to fix
priorities for essential things, to face more
confidently the crisis in the international
monetary system,—the recent devaluation
of the US dollar, is the latest in the series—
is it not better to nationalise the entire
import and export trade ?

This slogan was raised long back. But
why this gradualness in the policy of this
Government. Only some days back, the
Minister had come out with a new impore
policy. Of course, there are sofme new
points in it. I do not deny that. But
there is no fundamental chafige, no Wasic
c¢hanige, in the new import policy also.
They are taking over some more items;
they are banning some moce import fsedhs .
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aad they are fixing some compulsory ex-
port obligations on some non-traditional
industries, Al thess are'weicoms features.
Butwhy can't wa make a fundamental
change in the polity, Why can't we
nationdlise the whole thing? 1 fal to
understand that,

Coming to the performance of this Minis-
try, as I said at the outset, thezy have a
favourable trade bslance. Ay my hon.
friend, Shri Somnath Chatterjec and my
Congress friend also said, everybody admits
that this favourable trade balance may not
be favourable by the end of this year.
Rs. 38 crores of this trade is with Bangla-~
desh. We do not expect it to continue.
The other main thing is Rs. 72 crores worth
of leather-goods exports. It is about
Rs. 35 crores or Rs. 38 crores-I do not know
the exact figure—more than that what was
during the period in 1971, There was a
sudden boom in the international leather
markat adl” we tried to exploit it. The
exploitation was unscrupulously done.
Wherever we could manage, we exported
leather abroad. It 1s ni manufactured
leather gr»ds that we exported. It is only
leather, finished, unfinished and hides that
we exported. By that we got
about Rs. 72 crores. It is pgood.
But what happened to our home
industry? Many of the small-scale
leather industries were closed  down.
Thnousands of workers were out of johs.
Is it a g»d practic: or a wise policy to
export raw magerial by killing the home
industry and by throwing thousands of
workers on the streets? I can  understand
the difficalties about foreign exchange
resourzes. But this sort of short-term
policy should not be resorted to, The
Ministry should think over it. The same
thing is abyut engineering goods also.

As other hon Members also pointed out,
comaecotively for two years, 1971-72 and
197273, we sre not reaching the target.
This is supposed to be the growth sector.
This year, our target was Rs. 200 crores.
We have not reached even the target of
Rs. 150 crores. What has happemed?
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Some ressons are given. Some say, it is
due to high prices; some say, there are
are not reaching the target.  So,
the picture given is mot very rosy.
Even now only our traditional items are
going up or, rather, we are maintaining
them. In the mew field, we have not been
sble to make a break-through as we want.

Coming to the STC, I wish to point out
one thing. There is a severe criticism
about the functioning of STC. Business
people say that the STC is taking too much
commission. Apart from the commission,
they give ssles-tax alsg, If the STC is
buying in bulk from abroad, the benefir
should be given to the entreprencurs.
But they are not getting it. What is
happening there ? This has been going on
for a long time. On every commodity
this complaint is there. So, I would like
to have a clarification on this point.

We had a great fair here, Asia 72. It
was wonderful. They had done some
good business also. But I would like to
have a point clarified. Many countries
participated in that, both West and Asia-
tic countries. But two countries were
conspicuous by their absence, namely,
U. K. and USA. What happened to

+ those countries? Did we not invite them,

or did they refuse our invitation? I would
hike to know this. If they had refused to
participate in this Asia 72 Fair, then I
would like to know whether the Ministry
or the Government would consider the
proposition of breaking our trade relation-
ship with those countries, however great
they may be, who refused our invitation
and thus insulted wus. If they are mot
going to consider’us as their equals, then
why should we carry on having the rela-
tionship with them ?

Then, I would like to come to some of
the items. Marine products industry is
an up and coming industry. We have,
of course, shown some improvement in
this irem. But taking it as a whole, I would
say that the industry is still in its infene
stage. Only in Kerals it has developad' ot
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T would like to ask the Minister to make &
Getailed statement on this agreement
because that is vital (o this induatry.

Another point here is that when this
industry is coming up, as usual, i the mono-
polists, both foreign and Indian, like the

{enter the trade. Everybody seems to have
suddenly developed an interest in this
ftrade snd they are trying to 'corner this
business. So, I would like to know what
steps the Government propose to take to curb
these monopolists from entering this busi-
ness because this business was developed
all along by the small scale entreprencurs
in the country and we should see that the
mongpolists do not enter this trade and ex-
pleit our wealth,

Anpther thing, Sir Shipping has become
Rtho bottleneck in our exports now.
Not only this difficulty is there in
respect of marine products exports, it is
here in respect of engineering goods as also
in respect of cashew nuts. It has become
& major bottle-neck, I should say, Here,
I would like to read out certain relevant
portons from a letter, Mr. C. Achutha
Menon, Chief Minister of Kerals, has
awritten to Shri Rej Bahadur , our Shipping
Minister. It is very rel event and I will

read out only the relevant and importan

portion :
“The main complsint is about the
U.K. and Continental Coaference
lines. I should like to bring to
your kind notice the following fact
which I have been able to gather
from the various Trade Associations.

The shipment of cargo from Malabar
Coast-from Mangalore to Trivan-
drum —is the monopoly of the
Malabar Coast/UK. Conference
and the Malabar Coast/Continental
Conference. .,....

During the past 10  years
the service has  deteriorated,
especiallyin respect of steamer op-
portunities to the U.K. and the Con-

MR. DEPUTY -SPEAKER : Too long
a reference to shipping..... asamsaseweE
You are going out of the scope.

SHRI C. JANARDHANAN : Because

MR. DEPUTY -SPEAKER : You can
just refer to it, but don’t dwell on it too long.
Your time is limited.

SHRI C. JANARDHANAN : In ths
letter he has narrated the whole thing.
There was a conference of shippers and 1n
this conference the representatives of the
Foreign Trade Ministry participated.
‘There, at the conference, the representative
of this conference line refused to give ship-
ping facilities to our commodities and it 18
said—1I will read only one para :

“ Trade circles estimate that there are
at least 20 crores of rupees  worth of
goods locked up 1 Cochin for the
Conference ports (in the UK. and
the Continent), Some of these
goods were required at the destina-
tions for the 1972 X’'Massales”
“The cargo is still accumulsting
at the wharves,”

I hope the Minister will now be con-
vinced that the situstion is very serious.
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“So far 8s our export trade bs concerned,
it will bring a teemendous amount of busl-
ness and foreign exchange and thousands of
families engaged in the trade of various pro-
ducts as well as in the production of
those goods snd commuodities will also be
benefited and it will createalot of employ-
ment. I therefore request you to urgently
look into the matter..”

MR. DEPUTY-SPEAKER : That is
-to ShriRaj Bahadur and not to him.

SHRI C. JANARDHANAN : It con-
cerns  exports.  Their representatives
participated in the conference. ‘That man
did not raise ® single finger against the
attitude of the Conference representative.

Another important point is about rubber.
In rubber the country has achieved] self-
sufficiency, [Even then synthetic rubber
is produced and it is also imported.
Why should Government do it, I don’t
know. I request Government to stop im=
porting synthetic rubber or manufacturing
synthetic rubber. Accumulation of 15,000
tonnes of natural rubber 18 causing a situs-
tion of grave anxiety. This is lying with
rubber growers, Government should im-
mediately ask the STC to take this over.
The problem is very serious and should be
immediately looked into, Unless you have
rubber-based industries the growers of
rubber will be bound to face various diffi-
culties. This is & problem which you can
solve and for a long time we have been
asking this Government to take proper
actions in the matter. ‘These foreign-owned
plantations, both, tes and rubber plantstions,
are trying to destroy our plantations. I
am sorry to point this out. I request

I want to say a word about Khadi and
weavers, Khadi and Village Industries is &
subject which is coming under this Ministry
now. The workers coming under Khadi
and Village Industries have been damand-
ing gratuity, bonus and for some wage
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increase due to riting cost of living. But
nothing has been donc to these peopie,
This should be Jooked into. Handloom
weavers are not getting the yam. This is
not only in Kemla, but throughout the
country. They do not get yarn and unless
situation, it is going to be very hard on the
weavers of this country, Thank you.

SHRI S. R. DAMANI (Sholapur) : I
rise to support the Demands of the Ministry
of Commerce. This is one of the most
important economic Ministries of the Gov-
emment of Indin. It looks after our exports
in the sense that the exports increase a3 per
targets, and also, they look into the redu-
ction of our imports 1n the sense that imports
are properly controlled and ‘' regulated.
Industnes like texnles, cotton, woolen, art-
silk and the jute industry are under the
control of this Minstry. Plantation in-
dustries like rubber, tea, coffee and other
big industries which are exporting and
which are meeting the internal reguirements
are also under the charge of our hon.
Minister. Big corporations lke STC,
are all under this Ministry. As such this
Ministry has great economsc import-
the year 13 concerned, I think, this is very
satisfactory., This is the first time our
exports increased by 22 per cent. Oppo-
sition friends quoted some figures of world-
get linked up with those factors. We are
interested in our own export trade. We
are interested to know whether our exports
have increased or not. That is the point.
That is the main criteria, Our exports
increased by 22 per cent.  This comes to
Rs. 1800 crores. This §5 an all-time-
high figure. I congratulate them snd
compliment them for this increass of
export items., ‘Textiles have contributed
about Rs. 39 crores, more this year. The
figure for tea for 6 months is Rs. 6-8
is an incresse of Rs. 18 creres.  There
are many other items. Therefore, this

e it export pecformance  has
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Side by side, our imports have declined.
Against our terget, our imports will be Ra.
1,640 crores. Thus there will be & sur-
plus teade balance this year, the first year
this hes happened. Therefore, the work-
ing of the Ministry so far as the -export
and import performance is concerned is
very satisfactory and all concerned ghould
be complimented for it.

But while on this point, I would like
to sound & note of coution. As weall know,
during this year throughout the country, on
sccount of the failure of the monsoon,
there is a power shortage with the result
that & cut ranging from 15 to 75 per cent
has been imposed. ‘This has already  affect-
ed, and is stll goingto affect, industrial
production. As such ,it is a very cssen-
tial that the Ministry should plan ahead so
that our exports are maintained and that
our imports do not increase. I hope Gov-
emment will take proper care about this
aspect of the matter.

1 would now like to say something about
textiles before I move on to other points.
In the last few years, the textile industry
was suffering on account of shortage of
cotton end many units have had to go out of
production. But in the last two years,
cotton production bas been very good. In
1971, our production was 72 lakh bales and
in 1972 m spite of the failure of the mon-
soon in Gujarat and Maharashtrs, it is
65 lakh bales. The result was that many
units which have had to close down conld
sesyme work and increase  production.
Thia year our export of textiles has gone up
by as much as Rs. 390 crores. After
meeting the requirements of the country,
this has been achieved. Similady. in
the decentralised sector also, the production
of Randlooms and powerlooms has gone
up.

There is another new developemnt, This
year we will be exporting to Japan, who is
our competitor in textiles, cotton textiles
in & substantial quantity. This shows
that our quality hass improved and we
will be able to meet their competition,
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While on this, T would like to spedk about
the import duty of 4o per cent proposed
0 be imposed on cotton in this
Year's budget. The reason given by the
Pinance Minister for doing so is that this
cotton is being used for superfine or
fine cloth which is for the upper classes,
and hence it is justified. But I do not
know whether he is aware that already
there exist a heavy percentage of levy on
this very cotton which yields Rs. 2% crores
or & little more. This amount is being
utilised for encouraging our export. This is
how our exports are going up in this in-
dustry. The total export of the textile
industry has been Rs. 150 crores this year
and in the next year it may reached more
than Rs. 175 crores including our exports
to Japan. The effort is made by the in-
dustry itself, and so, this increase in import-
duty is going to affect the industry very —
adversely.

14 hre.

Side by side, I would like to say one thing
Many hon. Members have referred to the
shortage of yarn and high prices of yarn,
and how the handloom weavers are suffer-
ing. They have mentioned it. The
reason is not far to seek. Because, yarn of
fine and superfine counts is the raw material
both for the handloom and the powerloom
industries, and both the handloom and the
powerloom industry are using 60, 80 and
100 counts of yarn. This proposed im-
port duty will also effect the pricey of yarn
because such counts are made out of the
imported cotton and this will contributed
to the rise in the price of yarn. So, I request
that the hon. Minister must take up the
question of import duty with the Finance
Ministry so that substantial relief is given
to the industry in the matter of import duty
and the export of both the handlecom and
the powerloom industry is not affected.

1 would here like to make one suggestion
to the hon. Minister. I have said that
the produgtion of the textile industry has
been increasing. The time heas come
when the industry should be allowed ex-
pansion. The induatry has aot been allowed
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any expansion for the last 3o many
years. Now, it is very essential to meet

the requirements of the country, to meet ou t
export demand or to increase our export

demand, In order to do this, it is very

essential that the industry should be allowed
to expand at least to the tune of 25 per cent
and for that purpose the necessary foreign

exchange for importing some ,plant and

machinery which are not manufactured indi-

genously may be allowed, I would say that

the hon, Minister should keep this in mind

and do the needful to increase our produ=

ction and also to increase the export, so that

the industry can meet the home demand

and maintain our export.

Iwo>ad then like to say somsthing about
the STC’s working and also about the
working of the MMTC. Itis a matrer of
regret that the MMTC has not shown in the
last three or four years any improvement
in the export. They are given the mono-
poly for exporting iron ore, manganese
ore ferro-managanese ore. Every year,
they fix a target which is never achieved.
Last year, they mentioned a target of 13
million tonnes iron ore for export. Most of
them were meant for Japan. Actually,
their export has not been more than seven
million to eight million tonnes, What is
the use of fixing a target which is not achi-
evable. Sometimes, they say there was
a strike; sometimes they say that space was
not available. The targets are not ful-
filled. Therefore, I think the Minister
should take care of the working of the
Corporation and see that they fulfil the
target. The labour is not getting employ-
ment and in most of the mines in Orissa
and other backward States there is no alter™
native employment. Therefore, it is very
essential that the MMTC should improve
its functioning and the export of iron ore
should be taken seriously.

Secondly, about the import of bulk
commeodities, that is, bulk purchases that
are being made. According to my infor-
mation, they issue tenders for 30 days or

40 80 that y knew what
was T to be imported.
d&ummmm“d
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this contributes to high Prices. Is this the
system, and is it a buginess like purchase ?
In this way, it is well known that our coure

" try is not getting the benefit of bulk pur-

chages by adopting this kini of tender
system.

The STC are claiming that their exports
are increating but actually the export is
not their own. Small enterprencurs visie
various countries, secure orders and export
goods to those countries; they canalise
their exports through the STC, which
takes credit. What is the contribution
of the STC in developing new markets—?
What are the new items they have in-
troduced ? While replying to the debate,
the hon. Minister should throw light on
these points.

Lastly, abour handicrafts board, the
figure given is an export of Rs. 80 crores.
If you examine it & lirtle deeply, Rs.
50 crores are gems and diamonds. Are
they handicrafts, actually ? The handi-
crafts export is only Rs. 4-5 crores. We
had grea expectations of our artisans in
rural areas; we felt that they should get
employment and they should be able to
expert to many countries. But this is
what is happening.

Lastly, my hon. friend talked about the
nationalisation of the tea industry and
also of the jute industry. I am not opposed
to nationalisation; it is good in certain
areas, But by constant repetition of this
demand, one should know how much
harm is being done to the country, Itis
known the life of a person is at the pleasure
of God and the wealth of a person is at the
pienmoftheﬁomm If one goes

of shouting does not help the country.

sSHRI E. R. KRISHNAN (Salem):
Hon, Mr. Deputy Speaker, Sir, I rise to
place my views on behalf of my puty
the Dravida Munetra Kazahsgam on the
Demands for Grants of the Ministry- of
Camerce for which the hon. Ministes of

*The original specch wis delivered in Tamil
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Sir, in Tamil Nadu, next to agricuiture,
the handloom industry is the mainstay of
many millions of people. There are
about 5:5 lakhs of hendlooms in ‘Tamil
Nadu upon which 20 lakhs of people are
dependsnt for their livelihood. I am
deeply pained to inform you, Sir that these
80 many lakhs of people engaged in hand
loom industry are undergoing unprece-
dented hardships and untold miseries for
the past few months. In fact, they have
reached the point of starvation. the
main resson for this is the short fall in the
production of yarn and the steep risein
the price of yarn during the past three
months. I am sorry to say that even the
misery of millions of handloom weavers
is being exploited for political gains by
the members of the ruling party here,
who happen to be in oppomtion in Tamil
"Nadu. All the Opposition parties in Tamil
Nadu are out to discredit the D.M.K.
Government by steging protest marches,
by organising dharnas before the Office of
Collector, by conducting meetings to
condemn the State Government. In my
co1s tituency, Salem, the situation is gerting
Worgened.- day by day because of the
violen: approach of the members of the
ruling party here, who are in opposition
there. Taking advantage of this, some
anti-social eclements recently burn a
State transport bus.

With a view to suggesting an immediate
remedial step, the Tamil Nadu Assembly
unapimpusly passed a Resolution spon-
scred by the State Industries Minister
rocommending that all the yarn produced
in more than 200 spinning mills in the State
should be exclusively distributed among
the handloom weavers in the State. Our
Chief Minister, Dr. Kalaignar Karunanidhi
followed this by writing & detailed letter
suggesting various steps to  the Pnime
Minister on 24-2-1973. But the Central
Mimstry has paid so far no heed to these
constructive suggestions,
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I reised ® Short Notice Question in
this House on 2-3-73 to focus the atten-
tion of the Government on the grave
sltuation prevalling in Tamil Nadu in
the handloom findustry. While replying
to that Short Notice Question, the Hon.
Mipister of Commerce gave wrong in-
formation to the House stating that the
Tamil Nadu Government had not lifted
even the allotted yarn. I have to say
categorically that such a favourable situ-
ation never arose in Tamil Nadu. But
the opposition parties in Tamil Nadu,
including the members of the ruling party
here, took the cue from the Central
Minister’s wrong statement and made a
mountain of the mole-hill. For them
even a wrong statement from the Central
Minister 18 a stick strong enough to beat
the State Government. I am constrained
to say that there seems to be a premediated
attempt on the part of the Centre and the
members of the ruling party here who
are 1n opposition mn Tamil Nadu to dis~
credit the State  Government for
no fault. I will not dilate on this much
longer. Now, the Centre has controlled
the distribution of yarn throughout the
country. It is really regrettable that even
now the requrement of yarn fin Tamil
Nadu is not being fully met, In March
the requirement of yarn in 1 to 20 counts
was 7750 bales, but the allotment was
only 6610 bales, which comes to 859 of
the requirement. The requirement of
yam in 21 to 40 counts was 7250 bales,
but the allotment was 2207 bales, which
is about 329 of the requirement. Above
40 counts the requirement of yam in
March was 5000 bales but the allotment
was 903 bales, which is barely 18%- This
is for handlooms, But for powerslooms
the requirement of cone vam wuptc 40
counts in March was 16,000 bales, but the
allotment was 1578 bales. It is only 9%
of the requirement. The cone yaem
requirement from 41 to 100 oOounts in
March was 4000 bales and the allotment
was §78 bales. It is about 149, of the
requirement.  Therefore, only 21966
bales have been allotted though the total
requirement both for handlooms and for
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power-looms in March was 40000 bales.
1 would ke to know from you, Sir, whether
this will even partially solve the
problems of handloom weavers.

This may be called ss additing insult
to the injury. In Temil Nadu there are
12 cooperative spining mills. Under
the new system the yarn produced in these
mifly has been brought under the General
Pool System. Sir, you should know that
there are 900 weavers’ cooperstive socie-
ties in Tamil Nadu in which there are
many thousands of handloom weavers.
Now they are also denied their supplies
from these 12 cooperatives spinning mills.
1 strongly urge upon the hon. Minister
of Commerce that the entire production
of yarn in these 12 cooperative spinning
mills should be taken away from the General
Pool System and should be exclusively
reserved for the 900 weavers’ cooperative
societies.

T would now refer to another anoying
anomaly. When there is acute scaraty
of yarn for handloom industry throughout
the country it is really inexplicable to me
that the Centre should maintsin that the
export of yarn should continue, The
hon. Minister of Commerce has said this
in very clear terms 1 this House. I
entrest upon him that in the interest of
millions of handloom weavers in the
country the export of yarn should be stopped
st least temporarily till the wtuaton
esses within the country. Unless thus
is done, the problem of handloom weavers
will become very grave as has been men-
tioned by the hon. Members who preceded

Sir, there has been the long-standing
demand that certmn  varieties of cloth
shoul be exclusively reserved for the
handloom sector, if it is to survive in com-
petition with the mill-made cloth, Dr.
Kalsignar Karunanidhi, the Chief Minister
of Tamil Nadu has written & letter in this
regard also to the Prime Minister on
11-8-72, I appeal to the hon. Minister
of commerce that certain waricties of cloth
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shonld be exclutivcly reserved for
the handloom sector and immediately a

directive should be lssued to this effect.
Sir, reverting for a while about the
export of yarn, I would like to suggest

that after stopping it temporarily steps
must be taken to boost up the export of
handloom cloth, You know, Sir, that till
recently there was a craze in  international
markets for Indian handloom cloth,

If the Government really want to do
something for the survival of traditionat
handloom industry in our country, all the
spinning mills must be forthwith
nationalised. Then only the
handloom weavers will be able to get their
requirement of yarn in full and in time,

Sir, the estimated expenditure for the
Third Asian internstional Fair wss Rs.
483 lakhs. But in the end there was s0%
increase in the expenditure and the expen-
diture according to final calculations was
Rs. 853 lakhs, I would like to know from
the bon. Minister the reasons for 50%
increase in the expenditure on III Asian In-
ternational Fadr,

Last year the pnice of coffec was 8- 50
per kg. But now it is being sold at Rs,
12 per kg. you must be knowing, Sir, that
all the common people in Tamil Nadu take
coffee. In 1970-71 there was the record
production of «coffee, 1. s about
1.08,000 tonnes. ‘This target of
production was expected to be achieved
only in 1973-74. As per the international
agreements and on account of trade agree-
ments with East European countries, in
1970-71 38, 167 tonnes of coffee were ex-
ported and the remaining 69,833 tonnes were-
made available for indigenous markets,
This led to a fall in price of coffee in March,
1971. In 1971-72 the production of coffee
was just 68,000 tonnes, which was just 509,
of 1970-71 production. In 1971-72 40,504
tonnes were exported, at the cost of indi-
genous requirement. In 1973-73 the produw
tion slightly went up to 87,000 tonnes,
but still it was much less than 1970-7%
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for sudden fall in coffee production
during 1971 72 and 1972-73. 1 would
also Tike to know what steps the Ministry
has taken to bring back the coffee procuc-
tion to 1970-71 level.

Ttgpicmhmtanydtffwm:inm
also. In Darjeeling area 6 tea gardens have
been closed. In North-cast Indis
mnytelgsrdensmreponedmbeinthe
stage of being closed. What are the reasons
for this ? Besides this, there has been su-
dde.ndropin:heexponomenhlndim
tea. During  April-December, 70
the  export of South Indian
tea was 31.02 million kgs.; during April-
December, 71,38 o1 million kgs. ; 1n April-
December, 72.32,69 million kgs. Is it that
the qulity of Nilgiis tea has
gons down and this has resulted
in less exports ? If that is so,
what steps the Government have taken
to improve the quality of Niligins Tea ?
1 woud lLike to know the reasons for the
closure of & tea gardens in the Darjeeling
area. Have the Government tried to make
out the reason for their closure ? What
steps have been taken to arrest this trend
because tea is an important froeign exch-
ange earner ?

In reply to a question om 23°2° 1973
stated that on account of scarcity of leather
and steep rise in the price of leather, the
footwear industry is mn & crisis. He also
said that « scheme is being formulated
by the Govarnment to sssist the foot-wear
industry. 1 want to know from the hon.

Minister the details of this scheme
and when this scheme is likely to
be implemented.

Sizy the Khadi and Village Industries
Commilssion has submitted w scheme to
the Government for starting
449 rural fabric centres which will produce
about 440 lakh metres of standard cotton
cloth. This will also provide employment
0 30.000 people. I request the hon. Miniser
to inRtm the House as to when this scheme
will We imepleavented.

DG Min. Commerce 362

In reply to a quéstion on 23- 2, 973.the
hott, Minjster of Commoerce stated that the
informstion regarding the  location
of branches of Sahu Jain industries in
foreign countries was not readily available.
I need not say that the Ministry of Comm-
erce hss got a plethora of gig and small
officers. Without having information about
the location of branches of companies like
Sthu Jain and Co. in foreign countrics,
I wonder what kind of check can be exer-
ceised on this company inregard to alleged
wide-spread practice of under-invoicing
and over-invoicing indulged in by such
companies.

On 14 2 1973 in the “Times of India’
there was an article giving details of wrong
statistics gupplied by the Directorate of
Commercial Intelligency and Trade Statis-
tics. Not only for the past two years, but
also 1n 1972-73 this Directorate has mven
wrong figures about our trade. The Mini-
nistry of Commerce says that the exports
to Bangla Desh in 1072-73 were of value
of Rs. 78 crores, but this Directorate gave
the figure at Rs. 29 crores. During
the first eight months of last vear, the
Ministry reported that there was 169
increase in our exports. But according to
this Directorate there was an increase of
23%. You will appreciate, Sir that such
wrong  statistics give a  misleading
picture of our economv. I feel that
this Directorate could as well be wound
up.

Before I conclude, I would urge upon
the Government that all the export aad
import trade must be nationalised forthwith
if the Government want to put an end to
malpractices like under-invoicing and
over-invoicing which 1n consequence lead
to the creation of crores of black-market
money, if the Government want to put
an end to malpractices leading to expro-
pristion of valvable foreign exchange by
private traders, if the Government want
to sustain the name of Indian goods in
forelgn countries and if the Govrnment
want to boost up out export trade. The
Government which do not hesitate
swear by socislism cannot allow the
export amd import trede in private hundh.
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tionalived forthwith so that the nation's
interest is served betrer,

With these words I conclude.

SHRI DINEH CHANDRA GOSWAMI
(Gmuhati): Mr. Depisty-Speaker, Sir, while
Raking my stand here to support the De-
mands for Grants, I will emphasize only
-one itém of this grant, ahd thet is the item
of tes, an item which touches every in-
«dividual in this country, because we cannot
think of Indian hospitality  without a
wcupof tea. Thisisan industry which holds
& very important place in the Indian eco-
nomy, a fact which tends to be ignored
by many.

If we look at the specialities of the tea
industry we find that today it ranks as the
jargest employer of labour in the organised
sector in this country and more than one
million workers are directly employed m
this industry. Even in Bengal, which is
nidden with acute unemployment, tea
industry gets a very high place with
2,507,000 people in the muster rolls where-
as in the jute industry which occupies the
primary place in the State, the number of
workers 1n the muster roll is only 2,00,000.
‘Secondly, tea today is undoubtedly the
second largest foreign exchange carner
without adeguate export  incentives,
“Thirdly, it 1s the only land-based indus-
try where agricultural operations are or-
ganised with workers on land getting gua-
ranteed wages, allowances, housing and
medical benefits efc. as compared o to-
bacco, sugar, jute and cotton textiles where
we find the agriculturists are unprotec-
ted and disorganised. Another special
ifeature of this jndustry is that it has cartied
modern development to the remote corners
of Assam, the hilly areas of Dagjecling and
the backward region of Duars. Also we
must remember that in yield per hectare
Indian tea tops the world whereas
in the fiedd of rice or wheat India
does not come with in the top 3§ nations
of the world. Furthermore without regular
supply of institutional credit, even though
tea is 2 Jow profit and slow géstation
dndustry, it has remarkably rsised output
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by 63 per cent from 278 million kgs. in 1950
to 452 million kga. in 1972,

From the social point of view, we find
that tes is 2 low profit industry. A recent
Reserve Bank of India survey shows
that while in 1965-66 the gross profit
as percentage of total capital employed in
tea was 7' 7% the corresponding figure for
the yedr 1968-60 was only &I whereas the
relevant figures for tobacco for the same
period show that there is an incresse of
more than 2 per cent in 1968-69 from 10°%,
to }12%.

‘The most unfortunate feature is that in
spite of these special and beneficial aspects,
the tea industry is facing a big crisis throu-
ghout the country. As mentioned by the

previous speaker a number of tea gardens
in north eastern region are facing closure or
many are already closed. In Assam 10 gar-
dens are closed 9 for the last three years and
one from January, 1972. In West Bengalf6
gardens were closed and 40 are struggling
for survival, In Tripura rwo gardens are
under closure. The attention of Govern-
ment is urgently necessary in various direc-
tions today to remove maladies prevail-
ing in the industry.

As time will not permut me to dwell
on all the maladies, I will lay emphasis
on only one aspect. I mentioned this
aspect even during last year’s discussion
on the Demands for Grants of this Ministry.
To my utter dismay, [ have to say that
I have not received any reply from the
Ministry concerned or the authorities
concerned as to what  they have done
about tke serious complaint that I made
about this point last yesr.

The point that T wanted to refer is regard-
ing the inequitable levy of excige. There is
inequitable levy of excise duty in different
Zones in India today. The levy of excise duty
his risen 15 times during the last 12 years
from ro Paise per pound in 1958 o
Rs. 1° 50 per Kg. in 1970. But, the more
important factor is that thig dis-proportion-
ately high rate of excise duty ey noe
been lévied uniformly throughow th
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country. But, the country has been divided
into § Zones and different rates have
been fixed for the s Zones. In Zone
I it is 25 paise; Zone II "so Paise, Zone
III—Darjeeling Rs. 1°50 paise, Zones IV
Rs 100 and Zons V—sxport-oriented Assam
tea Rs. 1°15 paise. That means, it varies
from 25 Paise to Rs. 115 paise. Till now,
Government has not been able to produce any
thing to justify the resonableness or the
rationality of the formation of the Zones
or the fixation of the rates. This levy
has put the two most export-oriented Zones,
namely Zones IIT and V, at a great dis-
advantageous position.

Now, in matters of export, tea in some
caecss gets a rebate of 75 pawse per Kgé
Thus in Zone I, in those cases of admussible
rebate producer isjgetting back so Paise,
Zone I1—25 paise, But in Darjeeling, they

will have to pay to the exchequer 75 Paise and

in Upper Assam 40 paise. My main  objec=
tions against the differences in the levy arer
that it is un-related to the differences in
cost, price or yield. I would have understood
some sort of a bigger excise levy if the cost
of production of tea either in Darjeeling
or in Assam, would have been lower, or in the
export market if they have got some price
un-related to the cost Jof production,
Statistics do show however that whereas,
money wages in tea in the three States
together has risen by 126-8%, in Zone
V, which has to pay a very high rate
of excise duty, it has risen by 209 4 per-
cent. On the one hand, you are squee-
zing Zone V with a very high rate of ex-
cise duty. On the other hand, the cost of
production has gone up. Under these con-
ditions, how can you expect that tea in this
Zone will remain export - oriented. The
unfortunate part 15 that the differential
excise duty falls mostly on the two ex-
port-oriented Zones. Darjeeling and
Assam Zones, the two famous for their
liquour and flavour.

I will only submit that the rebate as
sole incentive lacks leverage—being par-
tial, delatery and linked to wayward prices
overseas. We have also seen that the
complicated rebate formula and deferred
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documentation increases paper work, blocks
scarce resources and incurs risks ef currency
finctuation, The only assumption on
M 1'th the Ministry probably wants to
sty st this levy or the Idifference, is that
higher duty has an easy _ escape via ex-
port. They want to suggest, probably
that because they are export zones, they
have the capacitics to pay more revenue,
But, Sir, if we look to the price fetched in
the auction market in London, we find that
the situation is entirely otherwise, I have
got some statistics. In 1954, in the
London Auction market, our tea fetched a
price of 63 *3 pence”per pound which came
down to 48 pence in’1966, I do have™all the
figures but I shall quote only a few. It
came down to 44'T pence in 1969 and
then it picked up in 1970 to 49-7 pence.
It has come down to 41-6 pence in 1972.
It means that our teais fetching m price
today, which is 21 7 pence less per pound.
Though in Assam, in 1971, the production
of tea increased by 6 per cent than the
corresponding figures for 1970, Assam
tea was selling at an average of 42 pence
in the London market compared to 49 7
pence per Kg. earlier. It has come down
further to 41-6 pence in the last year, ..
1972. Obviously, on the one hand, the
fall in the price in the London market, and
on the other hand, rise in the levy, a rise
which is inequitable, has put the entire
tea industryin a great crisis. Government
tries to justify and show that it does not
have any effect on the exports, because,
exports have risen. They want to rely
upon the figure of 1971 and 1972 to prove
that exports have risen. But, unfortu-
nately, the officials of the Government take
only a cursory view of the statistics. After
all, there are three kinds of lies-lies, damn
lies and statistics. It is the third kind of
lies which is playing its partin the export
trade, I will show that from the statis-
tics themaselves.

According to the official figures, the
total export of Indian tea in 1956 was
237-4 Kg-  million. It came down in
1969 to 1687 million Kg. It picked
up to 2056 1 million Kg.in 1971 end to
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2074 mition Kg. in 1972, Bwen here in
1973, we have not peached the expart
figure of 237. 4 million Kg. of 19§6. The
officials try to say that beésuse in 1989, our
efport was 168-7 milllon Kg. in 1971, it
was 206°1 milllon Kg. and today it is
207 4 millon Kg; there has been a rise
in exports. But they bave not taken into
sccount the factors duetowhich suddenly
in 1971 there was a momentum of export
nthe international tea market from Indis.

What were the factors. One of the
factors was that for some reason or other,
in 1969, tea price rose in London and it
picked up from 44% t0 49-7d. It gave
a boost to the producers to put more tea
in London market. The fact 15 that, in
1970, because of the rebate formula, a
healthy optimism grew in the tea  indus-
twy, which subsequently corporated and
this opinion led to an increase 1n exports.
But the more important fact which the
officialy of the Commerce Ministry tend to

forget 15 that in 1971, there was a draught
in East Africa and, therefore, tea produc-
tion was greatly affected there and they
could not supply tea adequately to the
London, market. Then around 1970,
there was 1nsurgency in Ceylon due to
which there was a telling effect upon the
tea production and Ceylon could not sup-
P'y tia to London maiket. Agan, the officialg
of th: Mimstry tend to forget that because
of Bangladesh trouble in 1971, tea could not
pass from East Pakistan to West Pakistan
and whatever production there was in Ceylon
was diverted to west Pakistan and therefore,
they could not fulfil their commitments to
London market. Prr these reasons, in 1971,
o exports showed an increase in 1972, If
the statistics show an increase in exports,
I say, that increase is misleading. Again
because of Bangladesh trouble in rg7r
sad other things we could not supply all
oW commitments in 1971, and we
fuifilied & part of our commitment fn 1972
and that is why, in 1972, the figures have
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tea export is not as rosy as the officlals
of the Commegce Ministry want to show.

Let us see the figures of exports to
traditional countries. In 1951, we expor-
ted to U. K. 136.3 milllon Kg. of tes.
In 1971, it has come down to 71'3
million Kg., thatis, a decrease of 65 mil-
lion Kg. Our only healthy sign today is
that we are exporting more to Russia. It has
risen from 1 mildon Kg. to 41.3 million
Kg. Other countries which are competing
with us will try to increase their exports to
Russia and other Socialist countries unless
the Ministry gives a face-lift to the tea
imdustry.

On the export of tea, I  would request
the Ministry to take into account the
following factors. Firstly, they should
sec whether our official trade policy is
export-oriented. My own submission
that they take tea export too much for
granted as “‘tracitional”, ignoring world
market realities of falling demand and
rising supphes and competition from other
tea producing countries and alternative
beverages. Quaslity tea as staple of Indian
exports is squeezed between rising in-
ternal costs and falling international pri-
ces. Then, we cannot have more quality
crop because of the inequitable excise levy.
The tendency has been to substitute gua-
lity by quantity in the zone where the
levy is too high.

Excise structure leading exported tea
with sizeable levies places Indianteaa
agreat disadvantage, in competition with
subsidised over-supply of cheap tea in the
world market. Therefore, I will put for-
ward before the Government the follow-
ing suggestions. My first suggestion will
be that the zonal excise levy should be re-
structured. I know that many of the
important business houses are playing their
part in the Commerce Ministry and are
trying to avoid this restructure. For
exatnple, one of the most influcatial hone
sts in the tea wwﬂy’w‘h‘
of a1 Wh-hhm,m“w
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duction in other areas is 192 lac kg., Pre-
cisely beeawse of this that Duncan Brothers
find that the tea excue levy is more in
Agsam and is less in other areas and it i®
profitable for shem as such to compete
with Assam growers at the present rate
of excise and they have used all their
influence to prevent rationalisation of
the duty. Then, we have also the
Birla Brothers. I can name some more,
but the time at my disposal does not
permit me. These are the business hou-
ses which are trying to scuttle, destroy,
the Commerce Ministry’s efforts to re-
structure the excise levy. I would, there-
fore humbly submit that, today, a fresh
thinking should be made.

Promotion of demand for our tea is an
urgent need, Efforts should be made to
explore new markets like Japan, and in
that context, I will read out one paragraph
from the Hindustan Standard, Calcutta,
of 1s5th February 1973 :

“ With the main promotional avenues
such as the cinema, television and
radio shut out, the media available
for propaganda are limited. Sri
Lank Tea Bureau works through
merchandising, road-advertising
and public relations. Releases
about  Sri Lanke and her tea
industry are made occasionglly in
the local papers. Its two large
hoardings always confront the
traveller on the Jeddah/Mecca and
Jeddah/Medina roads-.. "

This is about Saudi Arabia.

*“ Indis,in comparison, is suffering from
lack of any good campaign’ An
intensified compaign for tea abroad
should be made.

Large scale replantation and replace-
ment should take place. According to a
recent survey, more than 56 per cent of
our tea-bushes are 26-60 years old. I am
happy, the Ministry has constituted a
task fomge to look after this matter.,
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I would submit that the Tea Board
should be reconstituted and its funetion
reviewed, I have, with me, a letter from
asmall company which hes lamented about
the Tea Board. The Garden, the pro-
prietor of which ShriJ. K. Batuah, who is
a personal friend of mine, has written
this:

“ The Tea Board is concerned only
with technicalities more cumb-
rous and time-consuming and
surpasses the Government machi=
nery in its usefulness.

“ Some loopholes in the applicatiorr
will be dug out to defeat the claims
of smaller concerns.

“ Only big producers who have got
their offices in Calcutta and have
connections with the Tea Board
offices can get the benefit.”

This type of feeling in the minds of
small producers is extremely dangerous,
and detrimental to the growth of the in-
dustry.

Before I conclude, I want to lay em-
phasis on another aspect that is, about
the prospect of export of silk to other areas.
I would request the Ministry to consider
granting permission to export raw silk yarn
or spun gilk yarn to other countries. Also,
the Ministry should take into account the
possibility of increasing the export market
in a yarn which 1s produced in Assam known
g8 “Muga”. This golden coloured yara,
which has no parallel in the world, has a
tremendous export potential. I would
:equéu the Mimstry to start a project
known as project Muga. When az As-
samese lady with Muga travels outside
invariably all ladies enquire, ‘how have
you coloured this ?* And they find it
bard to believe that this a natural colour.
The production of Mugs clothes today is
primarily located in a place cidled Swal-
kuchi in my own constituency. I can say
with emphaeais that, if a project for proper”
export of this yarn is taken up, this place
will occupy a very important place in the
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cconomy of the country. Msasy uaem-
ployed educated persons are interested in
taking up this project. I would request the
hon. Minister to take this project in hand.

I would particularly reuqgest this Mi-
nistry to see that we are not given an im-
pression that we merely taise certain sub-
jects here and they are not to be replied
by the Ministry. I raised the question of
insquitable levy of excise duty last year,
but it has not been replied till now. I
hope that reasonable and rational replies
to the points that T have raised will follow.

o WEHY ATCTAN AT (STENT)
IS AERT, Afad g @
ok Afy wo #Y ot
W< mgr orrer § e 9w AR & wreor
waw ¥ o it W frats & qfa
R 1T g AT & v wrofy dw @
g 3 WK gEA fadelt qar o
war Ty AT 1 AT g T
fair 7% st ¥ W Ik g & v
feavet ¥ dar AR oz § e TR
T W w4 ¥ A qOR wEew 77
e & 1 B IaTETT 0 WIEEw g
FORR T FO WA wwE 77
fod v & o< g fggr wr o7 fo gy
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§ | WUsT Wt a7 1972~73 #Y
foid € so% ¥ 13 X wIw Wy
§:

“ With r968-60 as the base year for the
current Fourth Five Year Plan, ex-
ports increased by 4 I per cent during
1989-70, by 8-6 per eent in 1970-
75, sad by 4'6 per cent in 1971~

72. This wmounts to an average
campound growth rate of 38 per
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“The export of the following commodi-

ties during this year declined noticeably
as comparel with the 1970-71 figures :
iron and steel, wron ore, ferromanganese,
ollcakes and engineering goods. Shortage
of steel in the country was responsible
for the sharp decline in the exports
of iron and steel.....”
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wirr fie &7 265 wQT wr Y wr vy
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of the order of Rs. 1812 crores, which

meant &n Increage of 1T per cent over the’

1970-71 figure,”” .
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): I propose only a very
short intervention, to clarify a few points
that have been raised by the hon. friends.
All the Members who spoke earlier, had
been very kind to the Commerce Ministry
by and large and I am happy to note that
there are qute a few complimentary re-
marks.

Only Dr. Pandeya was saying that the
export performance shown during the past
ten months of the financial year 1972-73,
may not be kept up and ultimately, we
may not achieve the target. Some pomnts
raised by him are not factually correct.
It is only in that context that I would
Lke to make a few corrections. It is true
that during the first year of the Fourth
Plan, though we have targetted for a rate
of growth of 7%, we were able to achieve
only 5-8% on the average compounded
growth, Bug, in 1972-73, if you take the
first ten months, April to January, our
export performance is to the tune of Rs,
1597 crores, which over the comparable
period of 1971-72 is more than 229 in-
crease. We would never like to give an
impression that for the financial year
1973-73, We are gong to achieve a rate of
growth of 229%. After all, the target was
9%. There is a compound rate deficit to
the level of 1-29% and this rate of increase
of 229, we hope, will compensate for the
2+ 8%,. Ultimately, we will be able to per-
form to the level of 7% when we take the
first four years of the Fourth Plan, We
do not make a tall claim that this 2
incpease will be maintained all through.
There are certain limiting factors and the
mte of growth may not be to the extent of
22%.

When this note of pessimism was made
by a few hon. Members, there was & ten-
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dency ot thir part o forget some of the
remiciable progress made in many of the
important flelds. In the case of jute, 1971-72
was sn nmusual year, We never expected
that in 1972-73 we will be achieving the
target and we never expected that we will
be keeping to that level. We are not very
unhappy over what has happened. Even
when we mention the figure of Rs. 1557
srores that has been achieved in the fiest*
10 months or we are hopeful to mention
that we are confident that the figure of
Rs. 1760 crores target will be achieved,
it Is not done with any sense of complacency,
We are, every day, trying to improve upon
what is prevailing and export progress is a
constant exercise going on in the Ministry
of Commerce.

It may be true that in the engineering
goods, our performance is not up to the
market. Whenever there are any coms-
tructive cniticisms, we are quite prepared
to take them and take corrective measures
also.

Mo Wt AORW qiEw AT WY
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SHRI A. C. GEORGE:; I will make-
only a short intervention and I am not
yet through it

I hope, the hon. Members will agree
that during the first part of 1973, we were
functioning under great strains and, natu-
rally, these limiting factors are showing in
the performance of 1972-73 also. In the
case of engineering goods which are non-
traditional items, it will be the endeavour
of the Ministry, of the Government of
Indis, to see that more and more of nof-
traditional items are exported. For guite
a long time, our exposts were based on
sgricuitursl commodities or primary mw
materisls, It is only if we are able to have
more of valne added to our exports that
the situstion will improve, That is the
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jdesl situation we are trying to achieve.
But that does not mean that we should
ignore our traditional items also. One of
our traditional items is jute which will not
be to the level of 1971+72 baut it is better
than that of 1970-71,

In the case of tes, there were quite a few
critiisms about it. Tea is a beverage. In
intermational market, tea exports, have
reached a point of saturation. The trend
among younger generahion is to switch
over from tea to other modern and different
beverages. (Interruptions) Some say, it 18
soft drinks; there may be tendency for
hard drinks also, All the same, the fact
remains that the consumption of tea is
not showing a steep rise, if not already
stagnant. But 1in that stagnant export
market, the Indian tea has really picked
up. We have never suffered because of
other stians that remain on the internatio-
nal field.

In 1972, our export was one of the
highest during the past 5 years. We are
trymg hard to hold on to the interna-
tional market. In the last FAO Conference
on Tea, our delegates were able to persuade
other participants to see that Indian tea keeps
the supremacy or domunant position in the
international market.

I do agree with the hon. Members when
they mentioned a few points about moderni-
sauon. It is true that quite a few planters
are not giving due attention to the moder-
nisation or re-plantation, We are attending
to this problem and soon we will be able
to show some good results, specially in the
case of sick tea estates.

Coming to coffee, in 1971-72, our export
was only to the tune of Rs. 2z crores. In
1972-73, we have already achieved the
target of Rs. 33 crores. A few friends were
asking ws how the internal price of
coffee has gone up, It is obvious that when
we make a hectic sttempt to improve our
exports, Daturally, it will have reflection on
the internstional market also. In this parti-
cular peviod of gsp when there are certain
developments in the International Coffee
Council, Indian Coffee Is making a really
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good effort to ses that we have athold in
the market. Our position has improved.

I would like to mention two important
items. I am not sure whether I will be
sblke to agree with Dr. Laxminarain Pandeya
sbout cashew. In cashew, in 1970-71 our
export was only to the tune of Rs. 55 crores.
In 1971-72, it went up w Rs. 613 crores
which was a good record. In 1972-73,
we have not only exceeded the previous
record but have also established a very
high level, Rs. 65 crores. I do not know
how Dr. Laxminarain Pandeya was giving
that figure. I am prepared to check up.
Butthis 1s a fact. Even if something has
gone wrong in the Report, I stand by my
figures. ...

DR. LAXMINARAIN PANDEYA: I
referred to the Economic Survey,

SHRI A. C. GEORGE: This fact re-
mains. If a correction is to be made, it
may not be in what I said but in the Report
that was printed.

In regard to marine export also, it has
to be mentioned that, in 1961, this was
almost a new venture, It was only Rs. 4
crores and in 1971-72 we had increased
1t 11-fold; is went up to Rs. 44*5 crores,
In 1972-73, 1 am happy to inform thus
August House, we have gone beyond Rs.
58 crores and, quite hopefully, during the
next two or three years, we may be crossing
even the Rs. 100 crore mark. This 15 a
field where we have earned hard currency
and given employment and higher pros-
perity to the poor fishermen on the coasts
of our country.

There is a Cut Motion from the hon.
Member, Shri Janardhanan, sbout the
alleged import of rubber. He was mention-
ing that in his speech also, I take this
epportunity to mention a few words sbout
tubber. By the notmal standards, we may
not call naturel rubber as an export item,
but it has to be remembered that, three
years back, we wére importing rubber
This year, our production is 1,213,000 ton-
nes. Becmmé the production of nataqral
rubber increased and the comspmption of
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natural rubber did not come up to the
expectation, there was a glut in the market.
Three or four years back, as I said, we
were importing natural rubber, but now
we have surplus in natural rubber. Last
year, we took measures, because of the glut
in the market, to see that import of natural
rubber was banned. But there was a small
lacuna or discrepancy in that. Some of
our tyre manufacturers were exporting
tyres and as an import entitlement they
were getting natural rubber which was
considered as a raw material for tyre
manufacturers. When this lacuna was
noticed, we took measures to see that it
was completely banned. Recently a noti-
fication has been issued, and 1 can assure
the hon. Member that, from now on, until
we have a situation where we have deficit
in natural rubber, import of natural rubber
will be completely banned.

SHRI C. JANARDHANAN:
about synthetic rubber ?

What

SHRI A. C. GEORGE: Thereis a plant
in Rai Bareli which is producing more
than 30,000 tonnes per year. This has
been in existence for so many years, and
our requirements are being met. Synthe-
tic rubber of the type we are producing
in Rai Bareli is not imported. There is a
special type of synthetic rubber which is
not a replacement for natural rubber and
which is used by tyre units; the tyre units
cannot function without that type of syn-
thetic rubber. This type of special syn-
thetic rubber which is imported is not a
replacement for natural rubber. It will
never affect the natural rubber market in
the country. This comes to only 4,000
or §,000 tonnes. (Interruptions)

About purchase, the hon. Member
knows it very well that the STC is making
its best effort to see that the quota is re-
moved. Over and above that, we have given
a loan of Rs. 2-5 crores to the Kerala
Government so that the Kerala Govern-
ment machinery can also be geared up for
purchase of natural rubber, I hope it is
functioning well.
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Some criticisms were made by the hon.
Member, It is about Ileather. Qur main
competitors in this field were Brazil and
Argentina. Because these countries took
measures to ban the export of semi-finished
leather goods, we had an unusually bo-
oming export market. In the beginning
it was found to be rather encouraging, but,
later we found that this unusual export of
semi-finished leather is ultimately doing
harm to the cobblers and the shoe-makers
and the foot-wear industrv. When this
unhealthy trend was noticed, as early as
14th December, 1972 the semi-finished
leather export was canalised through STC.
This was a mere regulatory and disciplining
measutes. I do not make out the point
that just by canalisation, all the problems
will be solved. This was to institute re-
gulation and discipline in its particular
operation. As mentioned earlier in this
House, it is our intention to reduce the
export of semi-finished leather as much as
possible because the value added from semi-
finished to finished is =2 : 3. Last vyear
we had in export of Rs. 84 crores and this
year we are having an export of Rs. 164
crores. Our intention is not to have this
unusual rise in exports. We would like to
have more of finished leather exports and
in fact, leather goods, to go as exports.
We are taking all necessary measures like
incentives for finished goods exports and
disincentives for semi-finished exports and
these measures are being taken promptly
and without any delay,

I will conclude by saying that our
traditional items especially the agro-based
commodities have performed well and to
that extent, our farmers and rvots deserve
congratulations. But, we are not going to
be complacent by that fact alone because
more and more of non-traditional items and
more and more of finished goods exports
and more and more of value added is the
aim of the country as well as the Ministry
of Commerce.

SHRI DHAMANKAR (Bhiwandi): I
rise to support the Demands for Grants
of the Commerce Ministry.
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"ﬂ:e Commm Ministry, if:t goes hand

e ‘hand with the Industrial Developmerit
+. Mindstry, 1 feel, sure; that the commerce
- and trade in this country will be augmented
e u very great extent.

Om- hon, friend suggested that the lmport
and export business should be nationalised.
I fecl that it is es good as nationalised.
Most of the exports are channelised through
Bxport Promotion Councils for different
commodities and imports are canalised
through STC and MMTC.

T find that the import of certain chemicals
has to0 be reviewed again. If you look to
the list of the articles allowed to be im-
ported, item No. 55 is Dodocyl Benzene.
It is required for detergent manufacture.
They are importing this to the tune of
lakhs of tonnes everv year, It can be manu-
factured in India in the refineries. A project
of the Government of India is lying, I
think, for the last three years with the
Ministry of Petroleum & Chemicals. This
material is required for the manufacture
of detergents. Every year 'l.]'le detergent
production is increasing as the Govern-
ment’s policy is to reduce the use of edible
olls for manufacture of soap. So, I request
the Minister concerned to see that this
Dodocyl Benzene scheme is immediately
implemented and the imports of this raw
material are reduced as far as possible.
There are certain items which are not
entirely canalised by STC but which are
armnged through the STC. For cxample,

‘there - is ‘the items OTS—Orthotonylene

‘Sulphanamide. There are units which are
" ‘capable ofmmnsthenwdt of this country.
. Iptphe of it the import of OTS is allowed.
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bution is concerned, jtis distributed to )
monopolists who are in this trade for years

© together. Itis my request that this should

be given t small-scale units. Small-scale

Ennlu should be encoursged. in respect of

newcomers, the plea that is advanced is:
What is your performance ? We wilt give
you according to performance, Since there
isno performance, they don’t get. Perform-
ance cannot be given unless they get the raw
material and therefore, I request thar this
position may kindly be reviewed and neoes-
sary steps taken in this direction. There
are small-scale units which have invested
lakhs of rupees. If they are denied the sup-
ply of Cinopyridine it is impossible fur
them to develop their industry. This is
something which should be reviewed, 1
therefore request the hon. Minister of
Commerce to do the needful in the matter,

About polyethelene powder the small-
scale manufacturers do mot get this and
their factories are closed. It is because it
is given to largescale people. Smollscale
industries deserve consideration ar the
hands of the hon. Minister, both hon.
Minister of Commerce and the Minister
of Industrial Development.

When the Prime Minister visited U.P.
8 deputation met her and she promised
them that she will give sympathetic consi-
deration to the needs of the small scale
industries. I would urge upon the hon.
Minister to do the needful in the marer.

So far as yarn is concerned many people
have expressed their anxiety in regard to
the supply of varn. There are three sectors

‘handloom, powerloom and cotton mills.

It is the handloom which deserve the
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lukhs of powerlooms in the country. Some
of them are lying idle since the last one
‘month due to shortage of yarn. There were

"“assurances given in the House that all
yurn will be taken over by the Government
“and distribution will be entirely in the
‘hands of Government, For three weeks
no action was taken. The result was, the
merchants hoarded lakhs of bales of this
yarn and it is sold now at exorbitant prices.
Fictious names of weavers are entered and
these bales issued to them. The gale of
this unauthorised yarn should be stopped
immediately. The cooperative spinning mills
are manufacturing varn for the consumer
members. They should be treated as a sort
of composite mills, The yarn produced
by the cooperative spinning mills should
k2 given to the members only and should
not be taken over into the pool system.
This is my request.

I think the figures in the Textile Com-
missionet”s office regarding the production
of yarn will have to be reviewed. They say
that only 3 per cent of fine counts of yarn
60s and above is manufactured in the
country, This is not correct. If you look
to the figures of 1972, you will find that
9 per cent of fine counts of 60s is produced
in the country. It is true that Tamil Nadu
was .producing the maximum gquantity of
fine ‘counts. But along with Tamil Nadu,
Ahmiedabad and Bombay textile mills are
also - producing some percentage of fine
coutits of yarn, This yarn has altogether
disappeared from the market. What have

the ‘merchants in the trade done ? They
have ‘issued fictitious bills in different names

to different powerloom -and handloom
factories. The bales ere lying in the godown.
Some State Governments have taken steps
tom!ﬁsmmdmthtmmwn
mh.orbuummmmm
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loom there is 2 restriction that where
they arc lionced to use cotton yam,
they are not allowed to use nylan, viscose
or rayon yarn, I would request Government
to review this and see if divensification
can be allowed for three months, so thet

" if they cannot got 'cotton yam,

at least they should be allowed to use nylon,
viscose or rayon yarn, that is man-made
yarn. The Prices of this yarn have also gone
up. The spinners have entered into a volun=
tary agreement with the actual users, but
they do not implement it. When it suits them
they implement it: When the bazar prices
are down, they dump the quota on the
actual users ; when the prices are up,
they sell their quota of S0 percent else-
where,

The Tariff Commission had submitted
2 report in 1970 under which the prices of
nylon and viscose varn were to be fixed.
I do not know why Government have still
not implemented that report, Weavers
feel that it is the pressure put on the
Government that is preventing Government
from accepting and implementing this
report abouy the price structure of nylon
and viscose yarn, I urge upon the Minister
to review this position and implemert the
price structure recommended by the Tariff
Commission.

With these words, I support the Demands.
I would request the Minister to see that the
distribution system of cotton yarn to
weavers, handloom and powerloom, is
implemented as immediately as possible and
their gricvances minimised as far a8 possi=
ble..

*SHRIR. P. DAS (Krishnagar): Mr Chair
man, Sir while speaking on the Cemands
of ‘the rinistry of Commerce [ will confine -

" myself to the problems of the Handloom

#nd other village/cottage inustries, Many
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the'¥hortage of yarn in the handioom indus-

Wy abd sseuth I will not dwell upon itin
dotl) excepting to strems how It affects
-ﬁwm

Bir, ws bas dlready been painted out,
-diowe is an acute shortage of yarn that is
-wmpgilied w the handleery weavers and there
-iim siso & grest disparity in the price of yarn
-im differemt zenes in the country. I submit
‘whmt an dll India price should be fixed for
yaron yarn so that the weavers in one part
miny not be handicapped in comperirg
with the weavers in another part
e to higher prices of yarn, The handloom
weavers of West Bengal have sometimes
#0 pay as much as Rs, 100 more for
cormon yurn as compared to their coumnter-
parts in Bombay., This is very unjust.
As n the case of coal and steel, Govern-
ment should fix an all India price for yarn
also us otherwise some States will enjoy
she advantage of the location of production,
“The wecavers in West Bengal should get
yarn at the same price at which 1t 1s avail-
sble 12 Bombay, Punjab or Haryana. Only
then they will be able to enter upon a
fair and equal compctition with the weavers
of other States.

Now, Sir, I will draw the attention of
the Government to the problems of the
village and cottage industries with parti-
cular emphasis on the Brass and Bell-metal
ndustry, These in lustries are facing serinus
problems in matters of finance, production
technijas, murkedng, organsation and

competition from the large scale organised’

secior of the industry. These old established
willage industries are in a serious financial
.cxisis. There were at one time 72 Brass and
Beli-metal industnies in Bengal but I do
mot know how many of them have survived
o this day. There have been a rapid fall
in their number. Moreover, their technique
-of preduction is antiquated and the ma-
chinery used by them is very old and obso-
“fete. They need modernisation. The Govern-
sment should came o their rescue with well
*fhermifvied plans and schemes to help them
sourvive. Othetwise they Will soon become

Convmerce

extinct. The few ipdusties that have
managed to survive to this day have done
so due to some {nitistive and efforts of
their own. The Government has done
precious little to help them, The cost of
their production is going up steadily.
The price of the raw material used by these
industries have gone sky high. The price
of Brass has gone up to Rs, 15 to 16 per kg.
The price of copper has gone up much
higher. These industries just does not
have the necessary capital to survive against
such heavy odds. Sir, as you are aware,
the village brass and bell-metal industry
has a very close connection with the local
village life. Their business prospers at the
time of village festivitics and fairs, In the
non-festive season their business slumps
and there is terrible depression. For about
six months in a year they have to close
down production and the artisans face
starvation, At this point the big business
men step in and exploit them. They pur-
chase their ware at extremely low prices and
sell them elsewhere at a high price thereby
making huge profits at the cost of the
puor village artisan who is deprived of his

rightful gains.

The Nationalised Banks and the STC
can play an important role in helping these
small producers. The banks should grant
loans to them, and their products should
also be purchased by such Government
agencies during the slack scason at just
prices. This will help them to continue in
production without fear of exploitation
and starvation. The Government can
also encourage the forming of village
enoperatives, These cooperative societies
can be advaced loans to promote production
and marketing. The various Government
emporia should come forward to buy the
products of these village artisans so that
during the time of depression they may
survive,

Today this old established village industry
is facing s stiff competition from other
soale industries like the dluminiem,
glass and pottery. So, a proper pian
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on the part of the Government is needed
to ameliorate the various difficulties and
problems faced by this industry, so that they
may stand up to the challenge. I do not
know whether the Government has any
such comprehensive scheme or plan to
help this decaying industry to survive.
The STC has an important role to play
in the marketing of their products. If the
STC buys their products, taen the trade
can hope to have an assured market. The
STC should endeavour to export these
artistic products of the small sector to
our neighbouring countries like Bangla-
desh, Nepal, Ceylon etc. where they are
likely to have a favourable market. Lastly,
Sir, I will urge upon the Government to
reduce the sales tax and Railway Freight
on the goods of this industry. The Sales
tax structure should be rationalised. At
present the Sales tax is so fixed that the
price of the finished product goes up 3 to 4
times. There is multiple sales tax. The
raw materials like brass, copper, zinc etc.
are taxed every time they are sold. When
these reach the small manufacturer, the
price becomes consijerably higher due to
the repeated taxes. Then the finished pro-
ducts are again taxed. This results in
rendering the cost of the small manufac-
turer too uneconomical to compete.
1 submit, Sir, that sales tax may be charged
on the raw material used by these industries
only once. There should not be any further
tax on the finished product. This will make
the cost of the finished product attractive
and competitive. Government should also
supply the raw materials like copper, zinz,
brass etc. to these industries at a fixed price
and on preferential basis. The railway
freight on the movement of the products
of these industries should also be reduced
co 1siderably.

Sir, I am sure, if the Government im=
plements the above suggestions it will
go a long way in rehabilitating and revita—
lising this age old village industry which
is facing extinction today.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): Just now I have heard the

views of the hon. Deputy Minister who-
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intervened in the debate and 1 am really
pleased that he tried to explain the position
of some commodities so far as his. Ministry
is concerned. While intervening the De-
puty Minister very pleasantly skipped over
to say a few words on the largest export
earner, jute.. It is not my concern who will
be replying on which subject but at least
it-was expected that jute being 20 per cent
of the total foreign exchange earned by
our country, it was expected the hon. Minis-
ter will deal adequately with this aspect of’
the situation. After jute next comes tea.
Both jute and tea industries, two industries
in the hands of the Ministry of Commerce,.
Department of Commerce of the Govern-
ment. of India have a sad tale to tell. I
must say that both these industries have
all the melancholy that Greek tragedies
have.

16 hrs.

Firstly, the annual export in the Jute
industry, as I said, is of the value of more
than Rs. 300 crores. It'is as nearly as 20%
or a little more than thz total exports
made in all items and in all commodities.
Bu:, actually, the growers of jute do not
get a fair price. It was discussed and
raised on a number of occasions im this
august FHouse that the growers—the pro-
ducers must be given certain incentives.
They must be given a fair price for the jute:
which they produce so that they can pro-
duce more and more jute and the Govern-
ment of India, in return, may earn more-
foreign exchanges. Hardly there is any
m:chaaism by which even this minimum
pricz is given to the jute growers in this
country.. Jute is grown in huge quantity
in thz areas beginning from Andhra, Orissa,
Bihar, West Bengal, Assam, Tripura and
Manipur—all these eastern States—and
jute-growers, the poor people, are
giving the greatest value just like gold in
this country. And these people are not
being coasidered even to have the minimum:
support price for jute, They are not even
being considrered to have the benefit of
what they are giving to the Government in
return.

Sir, in 1971, in this House, | raised =

discussion that at feast a minimum support:
e —————




pricz of jute should bz declared by Govern-
ment and it should be nothing less than
R 23 Bat, with the price
hike in thz corresponding commbodity, it
should be nothing less than Rs. 250 a qunital.
But, ultimately, the: priez was fixaed up
roliaiabout Rs. 123, 124 or 125 a quintal.

a quintal.

Sir, without going through much about
this historv T want to s:ate clearly the parity
for jute with the rice or paddy. It has been
dezlared by the vacious committees and
comm'ssions and exparts that one maund
of jutz’s value should be equal to three
maunis of paidy or two maunds of rice.
We know what is the pricz of ric: which
is nearly Rs. 140, 150 or 162 or evan more
if we go in for the finsr quality of rice.
Wevertheless, the minimum 1; Rs 150
or 160 a qunital. If, according to
this ratio, one quintal of jute is equal to
two quintals of rice, then for jute, it should
not bz anything less than Rs., 300. Even
this price has not beea given corresponding-
1y for jute. Government has taken measures
to give incsntives to the cotton growers
ani also to th= taxtile industry. I appre-
ciate it. For the psor cotton growers, for
the export of nearly Rs. 102 crores or even
a little more than on an average for the
past som: years, are we not also i_mporting
eve1 more than 102 crores, for dye, machines
cotton, long staple cotton—Egyptian cot-
tor—to feed thz industry? Will the
hoa. Maister c¢y1sider as to what extent
thizs Eyvotian loaz staple variety of cotton
ds b:ing allowzd to be imported in each
ani evary year ? The figure is about Rs.
70 to 75 croras anaually. If this is the
figure according to the hon. Minister, then,
to w11 exten:, w2 ar2 exporting these
fi1ish:l produsts, mitafactured from this
first qulity of exton? I think it is
nothing, magnificently nothing.

Noaw we are imoorting to the extent of
Rs. 72 to 7% crorzs worth of long staple
Egvptian cotton. I understand that it is
for the beansfit of the textile industry.  But,
to what extent are we exporting the finished
prolucts, the finer quality or finest variety
of clothas in various forms ?  The Minis-

Commerce

try of Commerce should make it compul-
sory or obligatory that at least §0%, of our
finished products from this im»orted cotton
must be exported to earn more foreign
exchange. Otherwise, the entire textile
industry is a liability in the hands of the

] 2 T
Commerce and Industries Ministry.

Whereas a good amount of profit is
being made by the jute industry, we do not
find any incentives being given to the poor
jute growers. Only day before vesterday
the Minister, while presiding over a func-
tion of the Indian Jute Mills’ Association
has already given certain hints that some
consideration will be shown in the matter
of export of finished jute products. I
do not know for whose benefits these in-
centives will be given. [ appreciate that
certain incentives must be given to increase
the volume of production of the jute in-
dustry, which in its turn will purchase more
and more raw jute from the producers. But
to whom should the real benefit be given ?
Should the incentives be given only to the
big industrialists or a fair price should be
given to the poor producers, who should be
the real beneficiaries ? I would expect the
minister to clarify whether he will go to
the extent of declaring that jute prices
would be reviewed and a minimum support
price of not less than Rs. 200 per quintal
or even more as he finds suitable will be
announced here and now.

Coming to the tea industrv, we find that
over the last few years, about Rs. 2700
crores of foreign exchange have accumulated
in the hands of Government from this
industry. And, the Government’s net
revenue by way of export duty is nothing
less than Rs. 1500 crores. My hon. friend
said, this industry employs nearly 1 mil-
lion workers throughout the country. My
figure is 1} million workers. So. it is an
industry which is giving substantial foreign
exchange to the government. It is the
industry which gives substantial export
duty to the Government, It is the industry
employing nearly 1} million workers. It
is the industry which is giving scope to a
number of subsidiary emplovments. But
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the affairs of this industry have not been
lodked into. Earlier spsakers have referred
to this illogical division of tea zones into five
zones, the “excise duty varying from 25
paise to 150 paise, the highest being in the
case of Darjeeling tea—150 paise per kg.
T1: Crrral Bra~1 r2zvmnzaieq that the
yvizld of Darjezling tea beirig lesser per
hectare or par acre compoared to the other
areas, the labour should get 38 paisz per
day less. Kindly look at this anomaly.
O.a the one side o1e agency of the Gav‘.m-
m1t daclares that Darjecling tc‘a Y}eld
being lssser than oth"t plantation areas, the
labour should get 38 paisé less. On the other
side, aczzpting that, Gavernmmt increased
the excise duty to rso palse i.e, to the ex-
tent of 293 par cant or even a little more
than that, Waat a \.j.rb_ﬂ_derful logic !
Peoliction is lasser comparatively than
othar arzas, S, excise duty must be made
mor2 and ths labyurers shoull be paid less.
S5, th2 basie q1==:1:n is whather tms sort
of irrational aa1l llloalcal bEI.;lS of dmdlng
the diffzrent plantatlol areas is congenial
to th2 ultimat€ interest of the industry and
whzther it 1s_g)1ng tg bz an incentive to
bigzar industrial development in respect
of tza.  Waat was the fault of the Darjee-
ling tea ? It is the bast-priced tea in the
world, It must be taxed more. On the
labouacers’ side, . because the yield is less
so the labourers should be paid less. May
I requast the ‘hon. Minister to consider
this aspect seriously, as it has also bzen
referred to by other mambers of ths hon.
Ho1se ?

Th‘e second aspect is incentive. It is
very good that incentive is being given to
the tea industry. What is the form of the
incentive ? It is 75 paise for each kilo-
gram of ‘tea exported. To whom is this
rebate going ? Ttis going to a fow expor-
ters, may be three or four. To whom
should this incentive be.given ? This
inca.ative ought to have been given to the
growers, to the labdurzrs who are really
producing it, thosz who are responsible
for giving a sizable amount of revenue in
the hands of the government. But this

rebate of 75 paise per kilogram of export
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is given to the exporters, whose muntber is.
not more than three or four.

My hon. friend has referred to the e
tion price in London, which is amotfwrs
peculiar feature of the tea industry. There-
is tea auction in London. What happens:
there ? The whole consignment of tea-
is shipped and dumped there. The Lo
don local buyers and the buvers of other-
countries who are assembled there know
the quantity and quality. Considering the
volume and the quantity; the prices go up:
or down. My friend has -explained it im
a better way. When fronrthe South African-
and other countries the supplies are less
in a particular vear, the prices are higher-
by 45 to 49 paise. So, it all depends o
the extent of dumping of tea for the Londorm:
auction,

If we really want to give proper incentives-
for the growth of the tea industry, the very .
system of auction has to be changed.
Instead of having the London auction by
dumping the tea there, i3 it not possible 2o~
have ‘direct auction, sealed tender auction
There is another pattern known as the Dutclr.
system. There the buyer does not know whatv
is the quantity that is dumped in stock
and the auction is being ddne by sealed
tenders on the basis of the quality of the
tea itself. It will give us a better price.
To give some figures, during the last few-
years our country exported tea to the ex—
tent of 5,340 million kg. If we assume~
that under the present system of Londom
auctions we are getting 10 paise less for
each kilogram, our country is the loser to-
the extent of Rs. 53- 40 crores. According
to some other calculation it may be up to-
Rs. 100 crores. The tea industry is being
made to lose Rs. 100 crores only because
we are following the London auction system.
So, let us have the closed tender systeme
whieh will be most helpful to the tea industrg =

The hon. Minister stated that the tea
industry is picking up. Is it not a fact
that our sale of tea to UK has come down
from 49 per cent to 12 per cent 2 If this
is a fact, how does the hon. Minister stand
on his argument that it is picking up -

Why has it come down from 49 to 12 per-
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cent ? What is' the Tea Board doing ?
My hon. friend said that the affairs of the
Tea Board are not satisfactory and suggested
that it should be recynstituted.

I fully endorss that view. I know many
things, bzing a M:mbzr of the Tea Board,
which T would not like to disclose here
I have referred to this oa a number of
occasions to the hon. Minister. « Waat
they have done so far ? According to
the total d2mand in the world, in each and
‘every year on an avcrag the demand for
tea in the wm‘Id is’ v)mg up fto the extent
of 4.5%. B.u, our expict sales, is not
only not proportionate, Hus, it is far far
below and it is to the extent of §6%. Is
this the sort of developmant that we are
having ? Is this the sort of new markat
that we are developing with thz help of
this Tea Bsard ? While the world demand
is to the extent of 4+5941:....

MR. CHAIRMAN
minufes. i

: You have taken 15

o

b

SHARI B. K. DASCHOWDHURY : Give
me soms more time. There are not many
speakers.

What I was saying was that, while the
world demand is pickyug
of 4- 5%, and other countries are export-
ing their commodities, to- the extent of
11%, 15% and 20} higher, our country
is exporting only *56%

up to the extent

With rezard to coffes, the hoa. Miaister
said thiut =2xpotts arz 2oinz up. [ have
not collected statistics about coffee. My
hon. friend requestad me to prafir to this,
I can appreciate that the Corfee Board
is doing something.’But, I %cannot appre-
ciate and I cannot say the same thing with
regard to Tea Board.

The third point, that I would like to
refer is this. What are the ‘functions of
the Tea Board ? Sick tea gardens are not
really being looked after. The Tea Board
is meeting with grave failure in every step.
In the matter of sick tea gardens, or, even
the poorer gardens or the small gardens,
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within certain official norms and formulae,
these garden-owners are not entitled to
get some of the benefits from the Tea
Board. But, the sterling garden-ownzrs,
the foreign garden-ownzrs, or the garden-
owners who have lakhs and lakhs and crores
and crores. of rupszes -worth of property,
and who wsa crores of rupees to the Go-
vernm=at in various ways arz bzing given
fres distributisoa of fiaanzial 3sistanca,
I would like to ask only oa2 quastioa here.
Are we also.going to allow these sterling
garden-owners, these foreign gardsn-owners,,
these big gardem-owners and the big tea
piantars, particularly those who are re-
patriatinz huzea profts to forzign eauntrizs,
to have more and more financial assistance
from our Anancial institutions, either through
the Tea Board or any other institution 2
Are. we. going to allow them fo plunder
the bomy of this country ? Howlong- we.
cr: going toallow this 2 Sir, these are various
aspzsts tut should bz coasidzrad.

So also is thz case: with ' ragard: ‘to" the
brokers ia auctions. In short,. ...

MR.CHAIRMAN : The hon. Mamer’s
time is up.

SHRI B. K, DASCHOWDHURY : You
ar: rinzing the Ball. T would request the hon,
Minister that, so far as the tea industry is
concerned, he must have a serious loak into
this matter. He should also coasidzr as
to whether it is possible to take contral of
full export of this industry. to fully canalise
them and also to consider as to what exfent,
Xe it ovar, pacticilarly, thz sick
tea g:-.icm anl the snall tea gardaas.

WwWe can

The sick tea gardens in West Beagal,
aoout 47 of them, are 1in a vary sad state.
Some of them are already closing. I
would request the hon. Minister to tell us
as to what is the policy of the Governmant,
whether the Government will maks out
a fresh policy with regard to this matter.
West Bengal Governm®nt had a mind to
take over thzss gardzas and to havs a new
management for this industry, but, bzcause
of certain administrative or legal
it was not possible on the part of the Go-

laws,
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v:antit of Waat B2azl t> Iy so. Here,
the Government of India should come for-
ward—the Ministry of Commerce should
come forward—to give relief to it so that
we m1y have a chance to revive this industry
as well,

One last point. Thus is about the price
of oittor,  This 1» brng very musn alkad
about, We all  know ab)itths serious

and a:ut» problem; thit are baing faced \countries.  This 15

by the cotton industry, particularly,
these coottage indjustries, hani-loom in-
dustries and power-loom industries., I am
sure the hon, Mmister will consider this
apact. Bat, waw aboat the price of
cotton ? If the price of some other
commodities, can be rationalised in such
a way that these are very much vital to
the development of  the entice country,
cotton is also very much wital. Millions
and millions of people are depending
on this industry, to go for their own
home-made industries, hand-loom indus-
tries and power-loom industries. So,
the price of cotton must be rationalised
or the theory of the process of equalisation
must have to be accepted, so that in all
parts of the country, people can get
cotton at the same price; because it is very
vital

SHRI DINESH JOARDER (Malda' :
Mr. Chairman, Sir, I want to raise only
two or thres important questions.

FRegarding silk industry in Indw, dhe
gilk is produced mamnly in the Stat: of
West Bengal and, particularly, in the
district of Malda, The raw sk is
produced there in bulk. In the world
market now the demand for silk has
mncreased, But in our country, the
silk cultivation and development of wlk
industey is neglected like anything. The
silk growers are bounded by big  mis rchants
who give loans to them. These silk
growers have no other alterpative to
market theic produce anywhere In India
nf their own choice, They ae bound
to surrender their raw silk, their produce,
W these big merchants who procure
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silk &t & very cheap rate and they carn
huge profits, 100 tms, 200 tim:s, 300
times, according to the prevailing m kst
rate,

Avart from that, the sitk dy:iiz and
printing process is also beinz e¢>irealled
by certain privilezed businessm:n and
big hoases, The Jdy:mng plants ar: in-
ported frm outside the coruantry and they
import colours fir dyeing silk from forziga
bemng controlled by
a few big businessmen and the silk
weavers of  the couatry are
suffering to a great extent. They are
vot gerting the facilities of silk printing and
dyeing and 1ts macketing in th: wide
market of our coantry and abroad. So,
the silk industry is facing a crisis now-a-
days. I want that the hon. Minister should
pay proper atteation to this industry.

Then, the wig industry is also ansther
industry of our country. Therz 13 a very
large demand for wigs outside the country.
Now, Japan has become the top-mst
country m the wig iniustry. The Srate
Trading Corporation has established a
wig industry in Madras, Previously, the
manufacturers of wigs were in West Bengal.
Some small businessmen manufacture wigs
and export tbem to other countries. But
the State Timding (Corporation has mow
taken over the wigindustry and they have
created a mess out of it. Actually, the
wig ndustry is facing a great crisis today
and it is at a pownt of closure, In west
Bengal, about 4000 families who were
depending previously on wig industry
have besems totally unemployed now.
This alse sequired proper attention by
the Ministry.

Lastly, very recently, the Jute Corpora~
tion of India has taken on lease one flat
on the Theatre Road in Calcutta at Ri. 11
lakhs. Its floor space could hardly be
valued at Rs. 1 lakh or so. That builting
has been taken on lease by the Jute
Corporation of India at Rs. 11 lakhs.
That building is bsing owasd by the
Rampuria group of businessmen belonging
to the Rampura family, Previously, in
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this House, it was also discussed, when
somz other flats in the sam: building
was taken on lease by the Indian Ol
« Corporation, at a fantastic value of Rs.
-22 lakhs. Now, in the same building
some other flat, at the same fantastic rate
has been taken on lease by the Jute
«Corporation of India. Apart from that,
the family members of Rampuria have been
given contract for interior decoration of
the same flat which has been taken on
lease by the Jute Corporation of India.

In this Jute Corporation of India, there
-was ample opportunity for new employ-
ment that was createl by the previous
Minister, as I have been abl: to gather.
Now that employment opportunity has
been sealed by the present administration,
. and we do not know for what reason and
that too in the context of the unemploymant
crisis that we are facing today. When
there was ample scope for employment
in the Jute Corporation, we do not know
for what reason that has been closed now.
I want the hon. Minister to enlighten us
on this.

As my friead, Shri Priva Raajan Das
Munsi, Mmentions, regarding mango,
Malda district is very rich in producing
mango. Recently we have learnt that
in U.P. one plant is goiing to be installed
for manafacturing mango juic: to export
to Soviet Russia and other countries.
Why not install onz in Malda ? Malda
district belongs to north Bengal which
is a very under-developsd region. I,
therzfore, request that a mango-juice-
producing plant be installed in Malda
so that the acute unemployment problem
in Norith Beneal may be removed.

st AR qie  (FArdAwT) o
A7 70T S, A1 ar AgT A A0 w7 (A w
fer o 2 AfRT § IEET TIF IOT
N ATH AAF ABTT F WA ST AT
€TI0 AIFOL FAT AEM E | AFF U

CTTITT FEY T & A1 39 ghen fAaty
TTA E B A AA A 0L AT

- Commerce
3 z Fra7 fafeedr = Afpy o
fo34T 3377791 & II AT T FAT
SoAr 1 frsw a7 g9 AT oF
FZT AT FF TIF TAT AT ATH 47T
BT AT, IIF P17 3 F73r 70
AT T3 F HAT 7AET A Fa7 41 ©F 2H
TfETF TF2T T TIR FTAET T IT )
T IMT A AT BT BT AT (477
garrIfa A1 A3 FZ IT TFET FA0E
fasga 7 dz=dr ¥ 777 gArdI
¥ gAF ¥, T AT wig giw ¥
TIEI TFANE F AT FAAN FAT
Al IT BB FEA IIENT A Aq
AT BT T 7EAA F A ag a7 frar
Tar v 5 gaRr Faaes frar s
URoTHoZ odlo HI WIRT fFr F3-
frendt Fram 72 8 fr ga it 3o o
o w0F & I9% gfg #ifeaag T
A AT IT T AEACAIIF A
FIF F3 M A 27 1 (T 160 Tdaw
ER RIS CIEUNCIE RN T A
21T 2, T AMAS H @\ FL AT FEA
2 fF w fasga 3899 7957 30 € A
z zar & gifag v 2 5 a7 s &
eZT &1 ATEATAT TAZIT FIA T 297 7,
Hifgae gfqra wre iz 47 20 7
ag %241 u& ¥ fzar g 5 g7 afs7s
TIF T AT | @iz 0

-

TR A

w7 3 % IfETF FezT T 3T was
A4t g FEF 7 T 97 UORTRATgaE
frar #xar =fg1 1 fra7 aw =3
ag a9 fFar 17 4t F6 770 TH eI

F wfed o9F F1 FAAEIAT GO0 AT
gt #11 B5 azaz Iawaly St @ g
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qd ATWET & T 5 ag aers, ws}
faeT w3 faaat ¥ ? AR fraEIaT
AT &7 g5 B 91T Teas Are @Y
3w & AF T A THmToR T A
UF FAAI® Wiz(hre A4T T HX
IR TF TEAC FATAA FAT 93T |
ar fas sqva7 Ay & Frg & Far 38
FAAETAT AT 41 ? g7 gAar § f
THY AAT ATT xr"h F15 3T T4 AHA )
FAAZINT FLA FT AFTT 737 47 5
BB Samfa s e F e § 348
TS UgT [ "ﬁd gq SART °HIT g2 |

1

AT T ATA W F3-48 (AT Praa
A 7 HC ATL TFIAAT FLh BT T
o< FAT §, BT TETTA B AT 7
&, IAHT UF AT 29 (4T IA T 97
AT &7 a9, I AT TT gar A
SWT-a & @7 AT H T T |
wfpa o «EF gar 1 . afEEAaAl
o aq g &F fmdse AR
HITTAT § A FLT 00 HAUT 20,000
AR AHC A5 g &, I & AT W JIT
CELE RO R E 1 R | B o
e fafqed oz g@r & s F an
fa2eli & ArHe 9< gET &1 A & 6w
HYAT o HVAT HRAT & HL {247 § A
faRal & FagAam an 05 1feas dq
afes gfifar &

/AT A3 FAET,
Faan | wifaT BE-siE s w0 a9
A &Y ar 38 Genafaat & g3t 98 "
9T & | UF AL a0 feve g g
g W1 9« WX 9% a5 sanafa Su
] 3 §; HI TG AT L AT T
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ag dffegT 793 &; AR Ay & 6
afgar wrer g 3 W E 1 @Y 7 wrew 7o
qHo Fo #Hio ¥ ¥ FT T&f 45 a6y 7
HaT STt Fq17 £ SAVT-ed § o7t o1z Sy
W T F Ak 73 41 3707 FIF AT
g ? fww azg ¥ wg% =waar o1, ;T
oy W 79 ag ¥ 99 @Wr & A
5 21 57 A1 B3 far war Fr a1 A9w
ST, TF AT AT T FECA TEE
FIATAT 47, fFT 92 FT ¥ 80 uafraq
9 AT T, AT AT 3T T A qgT A
AT &, AN 5 AT AT ZAR
g q fasa straan | 9 A § g
1 osaTe ar fzar, a7 @ aw@
TEF H AT A T GT AT 139 9%
TeARIITF T B w7 S o3
g faag fam ST, A ooy g
foraT ST 39 9T AEALATEAT AT B
SETAT A AT, IT FT AGT H Ak A
3T fFar wew | fad RaAr g AT ¥
e afsas 8422 & FFaET 5T W,
ML TAT I3 § 644577 72 ;rrg“f
T F HIA T4 (AT T34 T | T FY
FA3 ¥ 43 rd FUET Tar g5 @
AT ST BI2-BIE AT 95 § a0 27 &
3T & ST 7T K[ G ATAT @IV
g T g

TH HIX "EA T AT aTh
HeY AT F7 84T AHIqT HLAT 24T
§ | 99 39 ¥ qaeT AR 97 F oy
THo THo &> 1> FT WrHa UF &t
froar & fF QX 3w & &y Y weay
g fam ag gHo gEo o @ F
S 397 afFT e & 3o @
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47 fgrgeam & TR @A 2 ST 3T &
faeger wrw & fF ag #aar A
ez faze # & ) A A & Ad
afew Qo THo &o dTo HI AT 4T
famar § W AT g4 ¥ fay =@
& sarar I FY dar fraar & 0 ar Far
T &, 7z A wAA H af war
N F S @IAT H I FLA 07 UREN
EITAM AT YT AT S\ AAT Qra n'
qIe+F AT AT 74T 47, IT F I AA-
trd'} Y AT 573 AT A7 9, 93 a4 E‘E
3 2 5 Frae 2dams g 7g & wagd
Fr 3 ) ®ILZAA
50 AT T KT W HIZ ATA[ FHIAT
AT3T §F X1 AOGT & 1 IF ¥ @A A
STHIT oY w3tz grr § AR Tedir aFara
FT ST FFATA VA1 ) 90T FY gAE
& f& AT & S 3
TAFT w11 AT § fAar qsiafaar &
$T, 13 Ad F fadg B g fF @
9 fsry qrar w91 Agr7q0 I90

ZRAF @I A3 2. F

& W AT IATE A

o o FT HIHT (A, & IT F1 AIgr
W IT7 ¥ Sfey s gy | W A
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¥ & az M 93w xgy g, FrAifw
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T w2 1 AT Far
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AT AR N ANZ F€F 2T F, 39 *
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(1, FO IAW 95 @3 FLF Iq AT
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&N @ I e ¥ faRwt ¥ @ oW
Va R Ay ecar g e W W
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& f& agt ®v ¥ar A Fav amar §
6 M W AT ST T )

agr ¥ Fw W W A gD
uvem ¥ a4 arfs  agh & e dar
TN A W X1 PG Tga faw q® )

THE MINISTER OF COMMERCE
{PROF. D. P. CHATTOPADHYAYA): I
must first thank the hon, members who have
participatedin the debate pertsining to this
Munistry. Some of the members have
made friendly criticism and others have
made criticism not so friendly; we are
grateful alike to all of them. Many issues
have been raised and questions have been
asked. Since they are many, I hope hon,
members would not migd if I cannot cover
the whole of them, but within the timelimit
I wll try to cover or at least touched upon
as many a8 [ can.

'Mnny hon. members have asked what is
the policy of this Ministry, the Ministry
of Commerce, I would like to say 1initially
that the pame of this Ministry has recently
been changed from Ministry of Foreign
Trade to Ministry of Commerce, The
change, as rightly understood, is more
nominaly it is resl and substantial. It
mcans some added responsibility has been
given to this Ministry. Accordingly, some
policy matters have also been reviewed

and some new different approaches ssy

being made and necessary exercises are
in hand,

We have been asked what are the main
parameters of the policy, Firsty, I would
like to say that it has already been pointed
out by the Prime Minister that in the
changed context of the world, the develop-
ing countries should, not only at the politi-
csl level but also at the trade and commerce
level come cluse to cach other. This is
one of the main aspects of the new commer-
Gial policy. This is particularly important
in the coatext of the fact that the developed
countries are also trying to come close to
each other and arrive at a sort of agreement
to their mutual aivantage. The EEC
America and Japan through different
sorts of negotiations and agreements,
arrangements or understandings are trying
to strengthen their position vis.a vis the
economy of the developing countries.

In this changed and very important
context India which is among the develop-
ing countries has in view of its size and
also the sprt of development we have
achieved in the last two decades, has a
special role to play.

So the two main aspects of outr commerce
and trade policy are, first, forging closer
relations with the developing countries
like the Latin American countries, African
countries and other Asian countries and
second, strengthening pur position as far
as possible in relationto the developed
countries or the different groups often
between the developed countries.
These are two main aspects.

The other aspect that I would like to
mention is in the fifth Plan approach
paper 1t has been envisaged that around
the year 1979, furcign as-istadce for the
development of our national economy
would be very meagre if not nil. As you
will appreciate the task of augmenting the
production base and strengthenirg the
production base will still be there and
necessitate & lot of foreign exchange
till then, So, ohe of our approaches and
endeavorys s to seck and acm oursclvey
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in this context is the getting closer ofthe '
-_l'olyneshn Countries-to the - Asian m,de

and commerce.: ‘- After Australia and ‘New.

 Zealand develop new interests in the trade

LR 'romm with this T would also Iike
tP' ention - gnother ‘aspect. that is the

- fourth’ aspect, which is a growing positive

“and; whcnw'r necessary, an  expansive
role of the public undatakmgs in the
‘export-import trade. As 'a corollary to
this fourth point, I would like to mention
that one of ths eadeavours of our Ministry

“would bz to see that small scale exporters
‘are benefited and puhlic undertakings are
taking a larger interest aad more positive
steps so that the small scale indusivies and
the exporters who, in relation to the big
hous2s and larger housss are as at present
at a sort of disadvantage are betterplaced
and arzin a batter position with the aid
and assistance of the Government under-
takings like the STC, MMTC or the
prop.zd Mica Trading Corporation, for
exam>le. These are the four main aspeets
of our commarcial policy. 17 T may add,
I would like 1o mention a fifth one which
is quits consistent with the other aspect,
namely our enicavour to develop close
relations with the developing countries
in general and our neighbouring countries
in particular.

As haa, Mornbars are aware, our Fore-
ign Minister in the recent past hai been to
the Gulf areas ani he has gone to Burma.
The Prime Minister had been to Nepal
and she is going to Sri Lanka. That is a
new thing. Commercial diplomacy and
policy. follows closely ‘political policy and
diplomacy. So, we will be trying to get close

“to our -immediate neighbours in terms
- of trade and commerce and we will be try

. ing more and more to see how better rela-

“tioné, and ‘more positive relations grow up
. betwreen our countires on the one hand and
mmemhumhwhommhmn-
"M mhbom ‘nd: who are Jooking

farwml to: w perhmm in tbe field

* and commerce of the Asien word, I think
to receprocate it and see

we have also
that they are drawn in the trade and com-
merce of the Asian word, so that we gre.
mutually benefite!. This problem will be
taken up, gs you know, in the ECAFE
meeting at Tokyo where I have the pri-
vilege to represent India.

In this context I may also-mention that
we are trying to develop close relations
with Bangla Desh. Our trade agreement
with Bangla Desh expired on 27 March
and with mutual consent we have exten-
ded it by three months. This tm~ will
be utilised by us in studying and surveving
and identifying areas and commidities
where ws can expand and increase our 1rade
and commerce and we hope after these
studics in depth we may arrive at an agree-
ment  which will be more positive and
more beneficial ourselves and to Bangla
Desh,

It has been said that in the matter of
bilateral trade our performance has  not
been what som: of th: hon. Members
expected of us. If you like I shall guote
som: figures which will speak for the.
fact thar bilateral 1rade has not been as -
unsatisfactory as made our by some hon.
Members, With Latin American countries
for example, our balance of trade has moved .
from a deficit of Rs. 595 lakhs to an overalll -
surplus-of Rs. 684 lakhs over the past two .~

year:. During 1972-73, statistics are avail- . j"
able for April to August, our imports wére

Rs, 182 lakhs ags against our exports of Rs.
461 lakhs. Thus there has been a surplus:.

" in our favour to thé tune of Rs. 279 lakha. * -
.Ourmdemhl:.mnAmmn mm-iu,-
) fnllomd our Prime w.nist;ti m 1:»




~warth Rs, zgrsmsmdmpomdns.sga?
" .lekhs. ‘In 1970-71 our exports stood at

398:hkhsnmnmnmpomof:o,ogz
* lskhs, In 1971-72 the exports were of

" the order of Rs.$261 lakhs and imports,

_Rs. 8233 lakbs. These figures speak un-
'mistakebly for the fact that our bilateral
“tradé with Latin American countries as well
) as_t_h{- Arnc_an_countrm has not declined;
on thie contrary they have shown a remark-

ableiarease. The same can be borme
sout by the statistics of our trade and
. mmerca relations with West Evropean
".countries,

In 1959'-790. T am expressing the figures

in ¢rores, our exports were nearly Rs. 300

crores and imports Rs. 306 crores; in 1970~

‘74, our. exports was unearly Rs. 300 crores

-.and 29 lakhs and out imports were Rs. 350
wgrores; i1 1971-72, our exporis were Rs.
326 crorss worth and our imports

o ayere Rsy 500 crores worth. -These may
) ;-mraeam*: show a surpiug and sometimes a
- deficit in our - favour because, there cannot

" bea s:e;ay wend in this. Bat, one fact is
thm: wam ws staried, there was a hyge

* deficit M becausz of the tariff and other

o quahm:c ‘amd  quantitative restrictions,
- there wg-g some difficulties. I shall come
0 ﬂxcm%m a m.nmcnt. The point is that

-in our rade and commerce with all com-

:pmenu,wqm going ahead and the volume

of tzadnglﬂd mmlwer are increasings

bemmdthu E.FC. perhlps
_mydomnthh;:houﬂtbme u 1.

Dncmon:mnnmgmdmhu “high-
level talks, now, the B.E.C. has realised
that they also have to come to some sort -
of terms or understanding with our coun-
try. So, some guidelines were submitted

" by the Committee of the programme re-

presentatives of the Council of Ministers

of EE.C. on 3rd April, 1973. They un- .

animously suthorised the Commission of
E.E.C. t0 enter into negotistions with the
community with a view to concluding trade
cooperation agreement. The  proposed
agreement includes all the various tariffs
granted by the community periodically
and ‘incorporation of the existing sectorial
agreements pertaining ro textiles and other
products. I may also mention in this con-
text the sugar export quota. From their
point of view, the import quota has also
remained unaffected. Because of this sort
of bilateral negotiation, by taking the
E.E.C. as a whole as one party and our-
selves the other party, our endeaveur
is to seek closer relation with the develo-
ping countries in relation to the developed
countries. We are also trying to explore
it as mych as we can. - A suggestion has
been made as to why should we not natio- -
nalise the export and import trace ? The .
question is :

sake of nationslisgtion ;_natioralisation is
a means for a particular end in view. With
neeessary expertise and experience,-if we -
lmrthemmrmpmmzhmm

Pm:thle. It is"en record.’ ‘Perhm we .
could ot exploit it as far as possible, Now,
wemmdeﬂomimtomhawmhwa'

. can exploit it.

rationalisation is not for the -~
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consolidation, nationalisation, consolida-
‘tion and nationalisation.

Those who think that socialism means
pationalisation, nationalisation and natio-
nalisation do not know socialism. In
‘1968-69 only 11 items were canalised. But
~in 1973-74 202 items have been canalised.
So, the fact that we are giving bigger and
“bigger and constructive and more positive,
role to the public sector undertakings in
~the foreign trade is unmistakable from all
- available data. It is an open question ;
-everybody knows it. It is a fact that now
the import trade in the public sector is as
“high as 70 per cent. I do not go by the
-cliche of nationalisation ; I believe in
pationalisation, When consolidation, ex-
perience and expertise are good enough
for taking a bold step forward, we will take
a bold step forward,

In this context, I might perhaps mention
“the problem of sick and closed tea estates.
T am aware of the problem faced by the
jute, tea and many other industries. As
hon. m=mbers have pointed out, there are
many big houses rightly or wrongly, for-
tunately or unfortunately, very much in
“the field. T'ie houses have interests
in diffe-ent fields—textiles, engineering,
jute, tea etc. Like the general rule of the
ordinarv coasumer=—what we call ‘liouidity
preference’, these big houses have a policy,
what may be called ‘profitability prefe-
rence’. when in a particular sector there
i3 high profitability, there is a natural
economic propensity for them to take
moJey from one industry to another in-
dustry. The modes and mechan-

isms of doing this areall known to
“the krowledgeable people, particularly
“the lawyers. But it is a fact that some
big business houses and some which are
not so big have indulged in some trade
practices which are questionable. T said
in very clear and categorical terms day
before vesterday in Calcutta : ““You are
-going to be ethically and economically
myopic” because they are not investing
in a sector or industry where the profit
return is not high. So, everybody knows
~it and Government is quite aware of it,
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Several steps have been taken by Govern-
ment to discourage this bad business prac-
tice and the propensity for profitability
preference. But it is a question of prio-
rity. We are not a rich country. Our
total resources are limited. In the matter
of allocation of resources we must draw
up a schedule of priority and invest our
investible capital resources accordingly.
So we must be sure that before we natio-
nalise an industry and invest our capital
in that sector, capital drawn from the poor
man’s resources, it is good enough and
productive enough for the national econo-
my taken as a whole.
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So, I do not believe in nationalisation
just for the sake of nationalisation. At
the same time, the plight of the
poor workers and employees of the sick
units, particularly of these closed down,
is very much there. The West Bengal
and Assam Governments have written to
us and pressed us to do something about
these closed tea estates. We are seized of
the matter. We are thinking of taking certain
steps which will benefit the uafortunate
employees who have been thrown out of
their job. But, as you will appreciate,
there are some problems, legal and admi-
nistrative which this Ministry of its own
cannot sort out, For that we are in consul-
tation and in touch with some other con-
cerned Ministries so tnat appropriate steps
and ultimate measures can be taken to the
relief and advantage of the emplovees and
workers of the closed tea estates.

DR. RANEN SEN (Barasat) : The
steps which you are going to take will take
some time. The gardens are closing.
What hsppens in the mean time ?

PROF. D. P. CHATTOPADHYAYA :
Nearly 15 days back in Calcutta there was
a particular meeting arten’ed by diderent
sectors of industries, both strong and not
so strong and weak, all trade unions be-
longing to all parties, including the party
of the hon. Member intervening, where
this problem was discussed. I went
deep into the matter and I had set up a
task force which is going into the issues.
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" [Prof. D. P. Chattopadhyapa]

It 13 true that tna problem had been
studied befare, once by the Reserve Bank
and agsin by the Barna Commuttee. 1 had
the privilage of looking into these things.
But the problem had taken s cufferent
shape and urgency. So, while 1 will not
say anything against the findings of these
two commuttees, I thunk some more steps,
perhaps I may say bold steps, are called
for to meet the problem or siuation. It
18 ot as if we are sitting idle or sleeping
over the 1ssue. We are takhing active steps,
anl these steps are conwwmplited primanly
1n the interests of the workeis u1 employees

"who have been thrown out of b already
when the factones were cosed.

Closed industries are nut s0  easy to de-
fine because there are legal and ocher
difficuluies which you will indin dehnig
sick industnies  Anout  that matter,
as I saud before, certain srudy has to be made
and, ar a latter stuze, cer a1 administrative
and legal measures have to be take' Some
postuve steps whll be takea m respect of
closed and sick industrie,, whatever might
be the defimtion ultimatily we arrve at
about sick industri . But about the
mdastey as a whole T would like to say
veiy clearly that no decision of namtonali-
sauon or taking over 1s being contemplated.

AN HON. MEMBER : Why ?

PROF. D P. CHATTOPADHYAYA
The answer 1s very simple 1 can only
say that an unstudied deasion may better
the pleadings or the craziness of the Mims-
ter but not the wisdom of the Minstry,

DR. RANEN SEN I. 1, said that
some policy steps are being taken We want
to have wn inkling of the positive step..

PROF.D. P. CHATTOPADHYAYA The
hon. Members are well-versed in English
language. I have smd it very clearly and
not 10 & very ambiguous®way, They can
understand what I mean.

SHRI B. K. DASCHOWDHURY :
When will be done ?

FROED.P. CHATTOPADHYAYA - I
cannot say when. The task force is gaing into

the Affairs, Tris msked to submit its regiont
within three months wher I cun tuke ¥
decision this way or the other ‘ay. Before
studying the queston I do not mtend
create unnecassary, unavoidable, unece-
nomucal fear psychosiz winch 18 absulutely
unwairanted. So, I do not hke to do it
I do not propose to do it. My immediate
question 13 closed and swck industries,
whatever muight be the definaion of “sich”
that we may ultmately arnve at.

Now, some hon, Members have suj; gested
that somu fiscal rehef may be provuled st
least to s yme sones As T have said before
on the floor ot tlus 1louse and also there
and I repeat ity I Imd that the demard for
fiscal 1elied at lrast for one or two zu es 18
mastificd 1ndued 1 wall try to se. that that
relif1s provided But, as you will appreciat’,
the fiscil reliet-givig question v an
mtegial part of a larger questivy of
fiscal disciphne of tir Crovernmen. as &
whole Suuj.ct to the £ zal dwap'ioe o the
Govermnent a5 a shols, my eadeayour wall
be to see that tne zones which badh need
some ficcal reliel 1n t 1. lasger sueiest ot the
mndusty  atselt get the reliel

SHRIDINESH CH \NDRA GOSWAMI:
Can you give some time 10 'wation of that ?

PROF D P CHATTOPIADHYAYA 1
might say thrue moaths’ ume-homit s rhere.
By thiee months, I will be able to tiake 8
decision, Sometmes, as I did in the case of
yarn, when I smd that T wall give a decison
within 7 days, I declazed 1t with 1n 4 days.
When I say, three months, I mean, the
outer hrmut. I mught declare somethung
before that.

SHRI B. K. DASCHOWDHURY. May be *
within two months,

PROF. D. P. CHATTOPADHYAYA :
I do not know.

Then, the matter has been raised abomt
yarn. As you know, it 18 & very big problem.
10 enter into a trade which 13 craditionally
in the private sector and to handle x to-
the entire satisfaction of all sections com-
cexned. Wo find that thet yan wwde is-
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going in a very bad shape. The wea-
vers  are suffering due to a very drastic
power cut although unevenlv throughout
the country and the yarn production has
gone down by about 30 per cent. The poor
weaver in unoraganised sector was suffering
most acutely. So, we thought we should
take certain steps. We have n#®r taken
certain steps. We hiave taken oetain de-
cisions, But the decisions have come into
force only on the r3th March.

The figures which are being quoted
sometimes show that the Government have
not given the ‘full entitled quota to the
States and that it is really the half of the
total entitled quota. For the whole of March,
we are not supposed to give quota because
this schcme came into operation only in
the latter half of the month. So, the question
of giving a figure which 1s very dispropor-
tionately low in relation to the entitled
quota 18 due to the fact that while they are
expecting the whole month's quota we are
actually giving only half month’s quota that
is, when the scheme came into operation.

Secondly, there is a point that some
sectors are not getting their supply State-
wise ¢.g. the hosiery federation. They are
not getting their State quota but they are
drawing their quota from the Textile Comm-
issioner and they are supposed to distribute
it between different State wunits. While
I give this explanation, I do not minimise
in the least the plight and suffering of
weavers. I am  very much alive with their
suflering. In order to remove their suffer-
ings we have taken certain steps. One of
the steps taken I have already indicated.
On the day when I made the announce-
ment, on the gth March, I suggested
that every State Government. should
s¢t up a watch-dog Committee,
consisting of MPs, MLAs, weavers and
other persons concerned because I could
anticipate that, when I tread on the toes of
the traders or those who are well-entrenched

D.G, Min,
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of the industry and particularly the poli-
tical leaders, it is not possible only for the
administrative machinery, for the State
Government, to unearth this huge hoarded
quantity, I have no doubt, and knowled-
geable people know it very well, that a
huge quantity has been cornered by the
traders who have been badly hit by our
policy. So, in anticipation of this contin-
gency, I had suggested to them; I am yet
to be told that any State Govertiment has
set up such watch dog Commuttee. . ..
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SHRI DHAMANKAR : It has been set
up, but MPs have not been associated.

PROF.D.P. CHATTOPADHYAYA"
Secondly, I have sent my officers to various
States. We have not waited for the State
Goverments to tell as their problems. It is
true, many MPs, Mimsters and Chief
Ministers have informed us of the wvery
sad situation. We, on our own, have
already sent our officer., to diffc. 22+ States
to study, on oyr own, the natur= ° the
problems. The problems of all tle States
are not alike, Sittting in Delhi or
Bombay we cannot prescribe a general solu-
tion to the problem which is not general
and which has its peculiar contours in
different States. We have sent our officers
to U.I', West Bengal,  Masharashtra,
Guijarat, Tamil Nadu and all other places
wherever necessary, and it will be followed
up by a meeting to be called tomorrow or
the day after tomorrow, after the return
of these officers and after the submussion of
their reports, where the State Governments,
representatives, Director or Secretary who-
socver is the representative, wall be there.
We are thinking of slightly modifying our
original policy and scheme in the ight of
the new experience that we gather our-
selves or by the States conveymng to us, and
one of the contemplated changes. . ....

ot HTCHOR T g 419 A war
grr | srfsa wrfF, wiww & ¥
Wiaw §it, dawr i, AfefEina
€, fieT g7 Y F 7d qmr w
ranr, Fac aw & war g ?
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PROF. D. P. CHATTOPADHYAYA : is a fact that in certain States there are
It is to Thelp those people  mnauthorised powerlooms. So, now, since
tht we are tking steps. We there is an oversll shortage, naturally, our
have said to the State Governmests, first attempt should be to meet the require-
first, that they may reid the hoarded quan-  ments of the authorised ones. The question
tity and whatever they get by raiding those  of the unauthorised look looms comes next,
godowns of different traders, that smount | if it comesatall. So regarding the guestion
they will get in addition to their .entitied nf:eviewiw,o{mru.kqiﬂhequelnd
quota. This is one thing thed we have , it is being made. On the 11th April we are
suggested o the States, Bvery State will  having that meeting as I referred tp just
get, in.addition to its entitled  quota, the, .a minute ago. So, all these things will be
unearthed hoarded clement. Secondly  taken into account, but we cannot take a
we have suggested this. Different States . decision a pripori without knowing the facts
had some quota, declared quots, within  and figures and the difficulties. So, we have
their States on the 3rst March. All States  sent our own officers to States. They are
will be entitled to retmn the quota which  coming back and we have slso asked every
they had ill 318 March, because some of the  State to send its own officer and we will take

1

States like Gujarat, West Bengal and Ma-
harashtra. had suggested this and we agreed
to it.

Thirdly, we have suggested that, if by
reducing power cut one spinning mill,
they can produce more yarn, that extra
production of yarn will go to the State quota,
and this will be in addition to their entit-
led quota.

We have also made this scheme rather
fiexible, If two or three States adjoi-
ning can re-distribute their power prob-
lem and increase their yarn production, then
that extra production they can retain within
their own State or group of States who come
to this sort of power allocgtion between
themselves.,

These are some of the modifications.
SHRIDHAMANKAR ; One point of cla-~

rification, Sir. Will you please peview the allo~

cation to the different States ? Arithmeti-
cally it is from 1 to 8o counts that is allotted
to different States. But Haryana does not
want. fine yarn &5 the Minister himself said.
The Textile Commissiener’s office knows
the whole requirements of different States
fine or coarse. Will you please review it ?

MR. CHAIRMAN : It is a suggestion
for action.

PROF. D.P. CHATTOPADHYAYA: The

only submigsion}l. would ke to make iy that
we have our own figures about suthorised

looms—poweridomis and lwndidomy and it

@ decision. We have acted as expeditiously
as possible and we will continue to act as
expeditiously as possible. The poor weaver's
cause is as mwch close to qur hearts as it
is to theirs,

Something has been said about jute

SHRI B. K. DASCHOWDHURY :
What sbout price equalsation of cotton

yamn ?

PROF. D. P. CHATTOPADHYAYA :
I have already submutted that. I have to speak
under this time constraint. So, all ques-
tions that have been raised, while I do not
deny their importance, but for obvious
considerations, it is not possible for me to
go ioto all those questions, But the major
ones I am refernng to.

Now, about jute, it 18 very pertnent to
expect that the poor jute grower gets & fair
price. ; The question of now guaranteeing
minimum floor price for the jute-grower is
now mere academic because the reigning
price is hjgher than the support price
accepted by the Government, While ]
approciatg it very much, finally, in this matter
we will be guided by the Sadings of the Agri-
cultural Prices Commissipn,

Something, has been asked as to what
we ape daing a8 & sort of inpentive or en-
couragement 4 the smallacale exporters
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or those who make exports and have small
scale industries as their production base.
In our mew import-export policy we have
said that the process of assessment of capacity
of small scale indadtries in the private
sector will continue.

Secondly, for non-priority sectors, an
increased allocation of imported raw ma-
terlals has been provided in the case of
industries reserved for the samall scale
sector,

Thirdly, for new-comers, the basis of
dmport Iicensing has been liberalised.

Fourthly, exporting units in the small
scale sector will receive better encourage-
ment.

Fifthly, the basis of import licensing for
small scale industries to be set up in the
backward areas by qualified engineers and
ex-Service personnel has been liberalised.

Sixthly, the procedures for issue of licen-
ces for capital equipment have also been
considerably simplified.

Seventhly, the existing facilities for sett-
ing up small scale industries in the country
by Indian nationals returning from or resid-
ing abroad have been continued.

Lastly, more districts have been added in
the list of backward areas.

These steps are intended to give more
and more governmental assistance to the
small scale industries so that their share
and capacity in the export trade wvis-g-vis
the big competitors increases.

So our policy is to help the weaker sec-
tions in the industrv or the medium sector
etc, about Mica. I had already said some-
thing the other day and the MMTC is
quite seized of the problem. We are pro-
"posing 1o set up & Mica Trading Corpora-
tion. So, this problem, of which we are
seized of, will, we hope be looked sfter by
Mica Trading Corporation. After the entry
of MMTC in the field there is lot of impro-
vement. 1 will not say that difficulties have
been totally removed, but we sre seized of
the protilents at iseud, T
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I Have referred to many points, I have
touched upon many problems. But X am
sorry to find that there are many points as
I sec from the notes which I have myself
taken down, with a view to answer them,
or at least to respond to them. But I could
not do so0. I wish to inform hon. Members
through you that even the points which I
could not answer will be borne in mind
by me while I take decisions in those and
other related matters. Thank you.

MR. CHAIRMAN : I will now put the
Cut Motions that had been moved to the
Demands relsting to the Minustry of Com-
merce, to the vote of the House,

All the Cut Motions were put and
negatived.

MR.CHAIRMAN : The question is:

#*That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the
fourth column of the order paper be
granted to the President ro complers
the sums necessary to defray the
charges that will come in course of
payment  during the  year
ending the 315t day of March, 1974,
in respect of the heads of demands
entered in the second column thereof
against Demands Nos. 10 to 13 relate
ing to the Mimstry of Commerce.”

L}

The motion was adopted.
17.28 hrs.

MINISTRY OF JRRIGATION AND POWER

MR. CHAIRMAN : The House will
now take up discussion and voting on
Demand Nes. 63 to 65 relating to the
Ministry of Irrigation and Power for
which 7 hours have been allotted,

Hon, Members present in the Houge
who are desirous of moving their Cut
Motions may send slips to the Table
indidating "the  serial mifbery' " of
the Cut Motions they would ke’ et ©
movey

'



